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Row Labels Count of Licensee
NPCL 20

NPCL 11
Partially by NPCL 3
PVVNL 6

PVVNL 6
PVVNL 6

Grand Total 26
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Row Labels Count of Category(Doob / Non-Doob)
Non-Doob 49
Paritally Doob 3
Partially Doob 3
Grand Total 55

Row Labels Count of Licensee
NPCL 42

NPCL 27
Partially NPCL 1
PVVNL 14

PVVNL 13
PVVNL 13

Grand Total 55

44693



S. No. Name of Village Licensee Supplied By
Category

(Doob / Non-
Doob)

1 Sadullapur NPCL PVVNL Non-Doob
2 Accheja NPCL PVVNL Non-Doob
3 Dhoom Manikpur NPCL PVVNL Non-Doob
4 Jaun Samana NPCL PVVNL Non-Doob
5 Roja Jalalpur NPCL PVVNL Non-Doob
6 Roja Yakubpur NPCL PVVNL Non-Doob
7 Khairpur Gurjar NPCL NPCL Non-Doob
8 Vaidpura NPCL NPCL Non-Doob
9 Saini NPCL NPCL Non-Doob

10 Sunpura NPCL NPCL Non-Doob
11 Kheri-Bhanauta NPCL NPCL Non-Doob
12 Milak Lacchi NPCL Partially NPCL Non-Doob
13 Patwadi NPCL PVVNL Non-Doob
14 Bisrakh NPCL NPCL Paritally Doob
15 Khera Dharampura, PVVNL PVVNL Non-Doob
16 Chhapraula PVVNL PVVNL Non-Doob
17 Dujana PVVNL PVVNL Non-Doob
18 Chitehera PVVNL PVVNL Non-Doob
19 Khera-Dharampura PVVNL PVVNL Non-Doob
20 Chipyana NPCL PVVNL Non-Doob
21 Jalpura, NPCL NPCL Paritally Doob
22 Kulesra NPCL NPCL Paritally Doob
23 Roja Yakubpur NPCL PVVNL Non-Doob
24 Shahberi NPCL PVVNL Non-Doob
25 Itehera, NPCL PVVNL Non-Doob
26 Haibatpur NPCL PVVNL Non-Doob
27 Habeebpur NPCL NPCL Non-Doob
28 Satyana NPCL NPCL Non-Doob
29 Khera Chauganpur NPCL NPCL Non-Doob
30 Girdharpur NPCL NPCL Non-Doob
31 Deri Skanar, PVVNL PVVNL Non-Doob
32 Deri Maccha PVVNL PVVNL Non-Doob
33 Badalpur PVVNL PVVNL Non-Doob
34 Bambawad PVVNL PVVNL Non-Doob
35 Mahawad PVVNL PVVNL Non-Doob
36 Surajpur NPCL NPCL Partially Doob
37 Dewla NPCL NPCL Non-Doob
38 Roopvaas NPCL PVVNL Non-Doob
39 Shyorajpur NPCL NPCL Non-Doob
40 Makoda NPCL NPCL Non-Doob
41 Tilapta NPCL NPCL Non-Doob
42 Ropvaas NPCL NPCL Non-Doob
43 Bodaki NPCL NPCL Non-Doob
44 Bil-Akbarpur PVVNL PVVNL Non-Doob

45694



45 Ghori Bacchera NPCL NPCL Non-Doob
46 Deri Maccha PVVNL PVVNL Non-Doob
47 Khodna Kurd NPCL NPCL Non-Doob
48 Aamka NPCL PVVNL Partially Doob
49 Lakhnaavli NPCL NPCL Partially Doob
50 Birondi NPCL NPCL Non-Doob
51 Bironda NPCL NPCL Non-Doob
52 Dhadha NPCL NPCL Non-Doob
53 Daabra NPCL NPCL Non-Doob
54 Ajayabpur NPCL NPCL Non-Doob
55 Dadri PVVNL PVVNL Non-Doob

*In some of the Licensed Area of NPCL, PVVNL is un-authorisedly supplying power to the 
consumers through its network 
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The Executive Engineer, 
Electricity Distribution Division, Greater Noida 

“PVVNL”

Sub: Regarding Illegal Installation of Poles 

Ref: Your Letter No. 6169/E.D.D.Gre.No dated 01.03.2021 

(received by us on 08.04.2021 through WhatsApp)

Noida Power Company Limited

CC: 

Page 1 of 2 

The Secretary
 

55704



Page 2 of 2 

The Chairman, 

The Managing Director, 

The Director (Commercial), 

The Chief Engineer (Commercial), 
 

The Chief Engineer, Distribution, Noida Division, 

The Superintending Engineer, EUDC – 2, Noida, 
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ELECTRICITY SUPPLY CODE, 2005 

(3rd Amendment) 
vide Commission’s Order dated  11th August 2006 

Notification No. 476/U (Ni Ni) Pra/24-06 Dated 14th September 2006 

Uttar Pradesh Electricity Regulatory Commission,  
Kisan Mandi Bhawan, IInd Floor, Vibhuti Khand,  

Gomti Nagar, Lucknow - 226010 
Tele No.: 522-2720426, Fax No.: 522-2720423 

E-Mail: secretary@uperc.org, Website: www.uperc.org

ANNEXURE R-4
60709



2

List of Amended Clauses 

Superscript
Notations
used for 

Amendment
No.

Notifications - Dates

ESC, 2005 was notified vide:  Noti. No. 
UPERC/Secy-Supply Code/05-4528 
dated 18th February 2005 

Clause Nos.

‘1’ Noti.No. UPERC/Secy/Regulation/05/4566 
dated 1st March 2005 

2.1 3rd para, 2.2(u), 5.2 (f) 

‘2’ Issued on 5th May 2005 by Commission’s 
Order

2.2(jj), 3.4(b) proviso, 4.1- 4th proviso, 
8.4(a)

‘3’ Noti. No. UPERC/Secy/Regulation/Supply 
Code/2006-517 dated 11th August 2006 

As below 

For
Amendment

No. 3 

Denotes Clause Nos.

‘3(1)’ ‘Clause / sub-clause / annexure replaced’ 1.4(iii), 2.2(w), 2.2(ff), 4.8(c), (d), 4.9, 
4.14(c), 4.19, 4.20, 4.21(a), 4.22(a), (b), 
4.36(e), 4.38(c), 4.39(c), 4.40, 4.41(a), 
4.42(f), 4.47, 5.2(c), (d), 5.4(a) & (f), 
5.5(a) & (c), 5.6(b)(i), 5.7(f), 5.8(a), 
5.9(a), 5.9(b)(i), 6.1(f), 6.8, 6.9, 
6.10(a)(iii), 6.12,7.7.1(e), (g), 7.7.6-ist 
para, 7.9 all provisos, 7.12,7.13, 8.0- 
8.3, 9.6, Annexure- 4.4,4.6,4.9,6.3,7.1

‘3(2)’ ‘New clause / sub-clause / annexure 
added’

2.2(ddd)-(ggg), 2.3 Note 1 formula, Note 
III (w-ff), 3.1(2nd proviso), 3.4(note), 
4.10(i) proviso, 6.1(m), 6.4(d), 6.16, 
7.7.1(e)&(g), 7.7.2(d), 7.9(b)(vi)-last 
proviso, 7.14, Annexure- 4.12, 4.13, 6.5 

‘3(3)’ ‘Clause / sub-clause deleted’ 3.4(c), 3.4(d)(v), 4.20(d), 4.41(a)(iii), 
7.12(b)

‘3(4)’ ‘Clause / sub-clause amended’ 2.2(ll), 3.2(b), 3.4(b), 3.5(b), 4.2(a) 2nd

proviso, 4.4(a)(v), 4.8 (a),(f), 4.10(a),(e), 
4.20(f) & (h), 4.34, 4.39(f), 4.45(B), 
4.46(a); 5.4 (c); 5.6(c)(iii), 5.7(d),  5.8(iv),
6.1 (g),  6.10(ii) & (iii) (b)(iii), 6.14(ii), 
6.15-expl, 7 .5, 7.9 
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No. UPERC/Secy/Regulation/Supply Code/2006-517 
Dt. 11th August 2006 

Electricity Supply Code – 2005 
(3rd Amendment) 

COMMISSION ORDER DATED: 11TH AUGUST 2006

1.  The Electricity Supply Code, 2005 had been notified vide gazette notification no. 4528 dated 
18th February, 2005.The Ministry of Power, Government of India had issued an order on "The Electricity 
(Removal of difficulties)”, vide number S.O. 796 (E) and G.S.R. No. 379 (E) (Electricity Rules, 2005), 
dated 08th June 2005 in accordance with Sections 176 and 183 of Electricity Act 2003. Keeping in view 
the provisions of aforesaid order and also on account of difficulties experienced by the licensees and 
the consumers, the Commission proposed certain amendments in the existing Electricity Supply Code 
2005.  The proposed amendments have been routed through the procedure specified in clause 1.4 (i) of 
the existing Code whereby these proposals were made available to all distribution licensees, public, the 
State Government and other stakeholders for their comments/suggestions. In accordance with the 
requirements of section 181(3) of Electricity Act, 2003 the Commission made previous publication of 
these proposals through a public notice in newspapers and by placing the proposed document on its 
website inviting comments on the proposed changes by 15-12-2005.  Taking note of lack of response 
from some licensees the Commission allowed further time upto 31st January 2006. The Commission 
also consulted Electricity Supply Code Review Panel and State Advisory Committee in order to solicit 
their views on the proposal.  After carrying out above statutory process, the Commission specifies 
amendments in the Electricity Supply Code, 2005, which broadly cover sections/issues related to 
performance standards, provisions of theft and unauthorized use of electricity, timeframe for new 
connections and normative estimates.   

2.  The Electricity Supply Code 2005 (Third Amendment) shall come into force with effect from the 
date of its notification in the official gazette, in the areas served by all distribution licensees in the 
State. The licensees are directed to take necessary action for printing the Code immediately after the 
notification and making it available to all field units. The licensees are also directed to publish it in at 
least two newspapers having wide circulation in their area of supply and to ensure wide publicity 
through consumer bills. The Code shall be available in the web site of the Commission and that of 
licensees.

------------------------------------------ 
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UP Electricity Regulatory Commission 
Notification No.  UPERC / Secy.-Supply Code/05-4528 

Lucknow: Dated:  February 18, 2005   

Electricity Supply Code - 2005 

Statement of Objects and Reasons 

1. Under UP Electricity Reforms Act, 1999 (hereinafter referred to as the “Reforms Act”), UP 
Electricity Regulatory Commission was assigned with functions to regulate the distribution, 
supply, utilization of electricity, issue licenses to regulate the working of licensees and to set the 
standards of services for the consumers as well as standards for the electricity industry in the 
State. While granting licenses to the then three major distribution licensees i.e. UPPCL, 
KESCO & NPCL, the Commission required that the licensees should prepare distribution codes 
and submit them to the Commission for approval, as a condition of the supply license.  In 
pursuance to the Commission’s directions, Uttar Pradesh Power Corporation Limited (UPPCL) 
had submitted a draft distribution code which was approved by the Commission and was made 
applicable in areas served by UPPCL, Kanpur Electricity Supply Company Limited (“KESCO”) 
and the Noida Power Company Limited (“NPCL”) with effect from 1st July 2002.

2. Electricity Act, 2003 was made applicable on 9th June 2003, as a self-contained comprehensive 
legislation, which replaced the existing legislations while preserving their core feature.  Section 
14 of the Electricity Act, provided that any supply licensee under Reforms Act shall be deemed 
to be a licensee under Electricity Act, 2003 for such period as stipulated in the license and the 
provisions of the Reforms Act in respect of such license shall apply for one year from the date 
of commencement of Electricity Act, 2003 that is up to 9th June 2004 in absence of any earlier 
period specified by the Commission, which was not done in the present case. Therefore, 
complete provisions of Supply Code, as a condition of supply license, continued to remain in 
force till 9th June, 2004.  Meanwhile, in pursuance of Section 131(4) of the Electricity Act, 2003 
and Sub-Section 4(23) of the Reforms Act, the Uttar Pradesh Power Sector Reforms (Transfer 
Of Distribution Undertakings) Scheme, 2003 was effected on 12th August, 2003, wherein UP 
Power Corporation Limited i.e. one of the aforesaid distribution licensees was broken into four 
distribution companies viz Paschimanchal Vidyut Vitran Nigam Limited, Poorvanchal Vidyut 
Vitran Nigam Limited, Dakshinanchal Vidyut Vitran Nigam Limited & Madhyanchal Vidyut Vitran 
Nigam Limited, which have a deemed licensee status in accordance with fifth proviso of Section 
14 of Electricity Act, 2003. Therefore, complete provisions of Supply Code 2002 continued to 
operate on above four distribution companies also till 9th June, 2004, as condition of license.  
Subsequent to 9th June 2004, only those provisions of the Reforms Act and accordingly 
Electricity Supply Code 2002 applied with respect to above six supply licensees, which were 
not inconsistent with the provisions of the Electricity Act, 2003, along with general application of 
Section 6 of the General Clauses Act, 1897 with regard to the effect of repeals.  

3. Whereas Electricity Supply Code, 2002 was approved as a condition of supply license in 
Reforms Act, Section 50 of Electricity Act, 2003 required each State Commission to specify 
Electricity Supply Code for the purposes provided therein. The Commission, thus, undertook 
the exercise of specifying a Draft Electricity Supply Code, which was consistent with the 
Electricity Act, 2003 and was in line with the mandate setout in the aforesaid Section.  In order 
to integrate various issues related to electricity supply business with harmonious construction, 
the Commission also decided to cover other supply related regulations envisaged under the 
Electricity Act, 2003 within the ambit of Draft Supply Code, 2004. Therefore, the Draft Supply 
Code covered issues of Sections 43-48, 50, 55-59 along with following regulations of Section 
181(2) of the Electricity Act, 2003. 

o The period to be specified by the State Commission under Sub-Section (1) of Section 
43 regarding ‘Duty of supply on request’; 

o Reasonable security payable to the distribution Licensee under Sub-Section (1) of 
Section 47; 

o Payment of interest-on security under Sub-Section (4) of Section 47; 
o Standards of performance of a licensee or a class of licensees under Sub-Section (1) 

of Section 57; 
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o The period within which information is to be furnished with respect to levels of 
performance by the licensee under Sub-Section (1) of Section 59; 

o The form of preferring the appeal and the manner in which such form shall be verified 
under Sub-Section (1) of Section 127; 

The Draft Electricity Supply Code 2004, as a condition of previous publication and otherwise 
also to ensure extensive participation and transparency in the process, was put through an 
extensive process of consultation involving all stakeholders.  The copies of the draft were sent 
to UPPCL, all Distribution Licensees, the State Government, Members of the State Advisory 
Committee and was also placed on the Commission’s website for comments.  Comments on 
the Draft Code were also invited through public notices in newspapers having wide circulation 
and copies of the Draft Code were made available on request to the public.  A public hearing 
was also conducted on May 13, 2004 to take into account the objections and comments 
received from stakeholders and public at large. The Draft Supply Code had progressive 
features and it endeavored to strike the right balance between consumer interest and ground 
realities of distribution sector.  

On the basis of comments/objections/suggestions submitted by the licensees and other 
stakeholders and having considered the documents available on record and other relevant 
information, the Commission has prepared the final draft of the Electricity Supply Code 2004.  
The Code endeavors to capture the operational side of distribution related business clearly 
specifying form, manner, procedure for carrying out distribution / supply related activity along 
with competent authorities to deal with them.  Electricity Act 2003 provided that some of these 
notifications / guidelines had to be issued by the Central and State Government in accordance 
with Sections 176 and 180.  Some other guidelines were to be issued by CEA. The Code being 
a self contained, comprehensive document is now being promulgated as it could not have been 
issued earlier in absence of some of these major notifications, which have now been issued.  
Year “2004” is being replaced by “2005” to denote the year of issue. The Electricity Supply 
Code 2005 will come into force, with effect from the date of its notification in the official gazette, 
in the areas served by all distribution licensees in the State. The licensees are being directed to 
take necessary action for printing the Code immediately after the notification and making it 
available to all field units apart from giving it a wide publicity. The Code shall be available on 
the website of the Commission and that of licensees. 

The Electricity Supply Code 2002 shall stand repealed from the date of notification of the 
“Electricity Supply Code 2005” in the Official Gazette. However, prior to its notification in Official 
Gazette, the applicable legal framework shall be in accordance with Para 2 above.           
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Chapter 1 

1.1 Short Title and Objectives 

 The Electricity Supply Code 2005 (hereinafter called ‘Code’), shall be applicable to all 
distribution licensees in their respective licensed areas in the State, from the date the 
Commission may by notification, appoint for the purpose. The Code enlists the obligations of 
the Licensee and consumers vis-à-vis each other and specifies the set of practices to 
provide efficient, cost-effective and consumer friendly service to the consumers. It interalia 
deals with the following:  
(a) Procedure for new connection and for enhancement or reduction of load. 
(b) Recovery of electricity charges and intervals for billing of electricity charges. 
(c) Disconnection, reconnection and restoration of supply of electricity. 
(d) Tampering, distress or damage to electrical plant, electric lines or meter. 
(e) Entry of distribution Licensee or any person acting on his behalf for disconnecting 

supply and removing the meter and / or for replacing, altering or maintaining electric 
lines or electrical plant or meter.  

(f) Practices relating to payment of bills, consumer metering and assessment of energy. 
(g) Standards of Performance for the Licensee; and  
(h) Procedure for redressal of consumer grievances. 

1.2 Electricity Supply Code Review Panel 

       (i) The Commission shall set up an Electricity Supply Code Review Panel (ESCRP) 
 The ESCRP shall perform the following functions and shall meet at least once in a year:  
  (a) To consider views from licensees, consumers and other interested parties about the 

implementation of the Code, 
             (b) To assess compliance by licensees with conditions of supply, protection of consumer 

interests, overall performance of utilities and recommend changes in the code wherever 
needed. 
 (c) To review the Code due to any operational problems faced by them in implementation of 
the Code
 (d) ESCRP shall consist of following Members: 

a) The Chairman / Member of the Commission shall be Ex-officio Chairman of 
ESCRP.

b) One representative from each distribution Licensees (having 10000 or more 
consumers) of the State to be nominated by the Licensee.  

c) One representative from STU and each transmission Licensees (optional). 
d) Representative from SLDC (optional).  
e) Representatives of the consumers to be nominated by the Commission. Of 

these, three representatives shall be from LT consumers, two from HT /EHT 
consumers and one each from registered consumer rural and urban bodies. At 
least two representatives from the above shall be from the category of the 
domestic consumers.  

f) Secretary of the ESCRP shall be an officer of Commission nominated by 
Chairman of the ESCRP. 

g)  And any other member as nominated by the Chairman.  
h) Provided that the maximum number of members in the ESCRP will be 21. 

Provided also that if seven members are present, the quorum of the panel shall 
be considered complete for holding the meeting of the panel. 
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1.3 Manner of reviewing the Code 

(i)  Any Licensee, consumer or other interested persons desiring any change in this Code shall 
send the proposal in writing to the Secretary of the Panel in one soft copy, accompanied with 4
hard copies specifying the reasons for such change and setting out the attendant 
circumstances.  

(ii)  The Secretary of the Panel shall prepare comments and place before the Members prior to the 
date of meeting. 

(iii)  The Secretary shall consider the comments of the members during the meeting, and if 
necessary, may invite and hear the person who had submitted suggestions requiring changes. 

(iv)  The Panel may, in considering the suggestion and the comments of the members thereon, set 
up sub committees to study the related issues. 

(v)  The Panel shall, after finalizing its views on the modifications to the Code submit the same to 
the Commission 

(vi)  The Commission may approve the changes with or without modification as it may deem fit and 
follow the procedure as per clause 1.4 for amendment of code. 

1.4 Amendment in the Code 

       (i) The Commission may amend the Code suo moto or on the recommendations of ESCRP. 
However, before any amendment is made in the Code, comments on the proposed changes 
shall be obtained from all the Supply Licensees and public.

       3(1) [(ii) Any change in the Code shall be placed on the website of the licensee and UPERC, and a 
notice briefly highlighting the changed clauses, shall be issued to this effect by the licensee in 
at least two newspapers having vide circulation in licensees area of supply. The copies of 
changes in Code shall also be kept in all local offices of the licensee].

1.5 Existing Provisions in Licensee’s own Manuals 

The licensee may refer to their own manual or orders in the matters not specifically covered in 
this Supply Code, provided that such guidelines are not inconsistent with any of the provisions 
in this Supply Code and the Electricity Act 2003.  
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  Chapter 2 

Definitions 

2.1  Words, terms and expressions defined and used in this `Code shall have and carry the same 
meaning as defined in the Electricity Act 2003, UP Electricity Reforms Act 1999 to the extent 
not in inconsistent with the Electricity Act 2003, Indian Electricity Rules 1956 till regulations 
under Section 53 of the Electricity Act, 2003 are issued, and rules & regulations made therein 
under these Acts as amended from time to time. 
The expression used in this Code but not specifically defined in the Act or any law passed by 
the Parliament shall have the meaning, as had been generally assigned in the electricity supply 
industry before the U.P.Electricity Supply Code 2002 came into force.  
1[In case of any inconsistency between the Supply Code 2005 and Tariff Order in force, the 
provisions and meanings contained in Tariff Order in force at that time shall prevail over this 
Code].

2.2  In this Code, unless it is repugnant to the context: 
(a) “Act” means Electricity Act, 2003 and the provisions of the Uttar Pradesh Electricity 

Reforms Act 1999 (UP Act, 24 of 1999) to the extent not in consistent with the Electricity 
Act, 2003.

(b) “Agreement” means an agreement, with its grammatical variations and cognate 
expressions, entered into by the Licensee and the consumer under this Code.  

(c) “Apparatus” means electrical apparatus and includes all machines, fittings, accessories 
and appliances in which conductors are used. 

(d) “Applicant” means an owner or legally authorised occupier of any premises, who makes 
or intends to make an application for getting electricity from the Licensee.  

(e) “Area of Supply” means the area within which a distribution Licensee authorised by his 
license to supply electrical energy.  

(f) “Assessing Officer” means an officer of a UP Government or Licensee, designated by the 
UP Government under Section 126 of the Electricity Act, 2003. 

(g) “Authorised officer” shall mean an officer so designated by U.P. Government under 
Section 135(2) of the Act.

(h) “Appellate Authority” means the authority prescribed by the Central Government for 
hearing appeal against the order of Assessing Officer under Section 127(1) of the Act 
2003.

(i) “Billing Cycle or Billing Period” means the period for which electricity bills shall be 
prepared for different categories of consumers by the Licensee.  

(j) “Breakdown” means an occurrence on account of failure of equipments of the electric 
energy supply system including electrical line that results in disruption of supply. 

(k) ”Business Regulation” means UP Electricity Regulatory Commission (Conduct of 
Business) Regulations as amended from time to time.  

(l)  “Calendar Year” means the period starting from the first day of January of a year and 
ending on the thirty-first day of December, of the same year.  

(m) “Commission” means the Uttar Pradesh Electricity Regulatory Commission constituted 
under the Act.  

(n) “Conductor” means any wire, cable, bar, tube, rail or plate used for conducting electrical 
energy and so arranged as to be electrically connected to a system.  

(o) “Connected Load” means aggregate of the manufacturer’s rating of all energy consuming 
devices, in the consumer’s premises, which can be simultaneously used. In case 
manufacturer-rating plate is not available, the Licensee shall measure actual load of the 
device. This shall be expressed in KW, KVA or BHP units and shall be determined as per 
the procedure laid down by the Commission (Annexure 4.6).  

(p) “Consumer” means any person who is supplied with electricity for his own use by a 
Licensee, and includes a person whose supply has been disconnected for the time 
being; or the Government or by any other person engaged in the business of supplying 
electricity to the public under this Act or any other law for the time being in force and 
includes any person whose premises are for the time being connected for the purpose of 
receiving electricity with the works of a Licensee, the Government or such other person, 
as the case may be.
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(q) “Consumer Grievance Forum” means the forum established under UPERC (Consumer 
Grievance Redressal Forum & Electricity Ombudsman) Regulations, 2003. 

(r) “Consumer Installation” means the whole of the electric wires, fittings, motors, 
transformers and apparatus installed by the consumer or on his behalf in one and the 
same premises starting from the point of supply.  

(s) “Contracted Load” means maximum electrical load in KW, KVA or BHP agreed to be 
supplied by the Licensee which may be different than connected load and reflected in the 
agreement between the parties. It shall be rounded off to next higher number. Wherever 
the word ‘sanctioned load’ is used, it shall mean contracted load or vice versa. 

(t) “Date of Commencement of Supply” shall be the date when the Licensee energizes 
consumer installation by connecting to the Distribution mains.  

(u) “Demand Charge” for a billing period means a charge levied on the consumer based on 
the 1[maximum demand] (Refer clause 2.2 (ll)), or as per the Tariff Order of the 
Commission.  

(v) “Distribution mains” means the portion of any main with which a service line is, or is 
intended to be, immediately connected.  

(w) 3(1)[“Distribution System” means the system of wires and associated facilities between 
the delivery point on the transmission lines or the generating station connection and the 
point of connection to the installation of the consumers. It shall also include electric line, 
sub-station and electrical plant that are primarily maintained for the purpose of 
distributing electricity in the area of supply of such distribution licensee not withstanding 
that such line, sub-station or electrical plant are high pressure cables or overhead lines 
or associated with such high pressure cables or overhead lines, or used incidentally for 
the purposes of transmitting electricity for others.]

(x)  “Electrical Inspector” means an Electrical Inspector appointed under sub-Section (1) of 
Section 162 of the Electricity Act, 2003 and also includes Chief Electrical Inspector.   

(y) “Emergency Rostering” Load shedding carried out by disconnecting at short notice or no 
notice for safety of personnel and equipment.  

(z)  “Energy charge” refers to a charge levied on the consumer for each unit of electricity 
supplied as per tariff order of the Commission.  

(aa) “Extra High Tension (EHT)” means a voltage exceeding 33000 Volts under normal 
conditions subject to the percentage variation permissible under the Indian Electricity 
Rules 1956 till the regulations under Section 53 of the Electricity Act 2003 are notified.   

(bb) “Financial Year” means the period beginning from first of April in a English calendar year 
and ending with the thirty first of the March of the next year.

(cc) “Feeder” means a HT or EHT distributor, emanating from a sub-station, to which a 
distribution sub-station or HT or EHT consumers are connected.   

(dd) “Fixed Charges” shall be as per the provisions of the Tariff order.  
(ee) “High Tension” means a voltage level above 650 volts and upto 33000 Volts (33KV) 

under normal conditions subject to the percentage variation permissible under the Indian 
Electricity Rules 1956 till the regulations under Section 53 of the Electricity Act 2003 are 
notified.

(ff)  3(1)[“Independent feeder” in case of 11 KV supply voltage shall mean a feeder 
emanating from 33 KV or higher voltage substation, and in case of 33 KV supply voltage 
shall mean a feeder emanating from 132 KV or higher voltage substation, for supplying 
electricity to a single consumer, or a group of consumers having similar process, on the 
same or contiguous premises.]     

(gg)  “Licence” means a licence granted under Section 14 of the Act. 
(hh)  “Licensed Electrical Contractor (LEC)” means a contractor licensed under Rule 45 of the 

Indian Electricity Rules 1956.   
(ii) Licensee” means a person who holds a licence under the UP Electricity Reforms Act, 

1999 read with provisions of the Electricity Act, 2003. 
(jj)  “Load Factor” is the ratio of the total number of units (KWh or KVAh) consumed during a 

given period to the total number of units which have been consumed had the maximum 
load (in KW or KVA), been maintained throughout the same period and shall usually be 
expressed as the following percentage:  

1 2.2(u): The words “contracted load or maximum demand, whichever is higher’ replaced. 
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Load Factor in Percentage = Actual units (KWh or KVAh) consumed in a given period 
*100 / maximum load in KW or KVA* No. of Hours of supply available on the feeder 
during the given period.  
Note: * means multiply 

(kk) “Low Tension (LT)” means a voltage that does not exceed 250 volts between phase and 
neutral or 440 volts between any two phases under normal conditions subject to the 
percentage variation permissible under the Indian Electricity Rules 1956 till the new rules 
are made under Section 53 of the Act. 

(ll) 3(4) [“Maximum Demand” means the average amount of KW or KVA, as the case may be, 
delivered at the point of supply of the consumer and recorded during a thirty minute 
period (fifteen minutes period in case of Railway Traction) of maximum use in the billing 
period.] 

(mm)  “Meter” means an equipment used for measuring electrical quantities like energy in KWh 
and / or KVAh maximum demand in KW and / or KVA, reactive energy in KVAR hours 
etc. including accessories like Current Transformers (CT) and Potential Transformers 
(PT) where used in conjunction with such meter and any enclosure used for housing or 
fixing such meter or its accessories and any devices like switches or MCB or fuses used 
for protection and testing purposes. It will include any seal or sealing arrangement 
provided by the Licensee for avoiding unauthorized use of electricity. This shall also 
include prepayment meters. 

(nn)  “Minimum Charge” shall be as per the provisions of the tariff order.  
(oo)  “Occupier” means the owner or authorized person in occupation of the premises where 

energy is used or proposed to be used. 
(pp)  “Phased Contract Demand” means contract demand agreed to be availed in a phased 

manner.  
(qq)  “Point of Supply” means the outgoing terminals of the Licensee’s cut-outs / MCB fixed in 

the premises of the Consumer in case of LT installations and the outgoing terminals of 
the Licensee’s Metering cubicle placed before any Consumer’s apparatus in case of HT 
or EHT installations. In the absence of any metering cubicle or the metering being on the 
LT side in case of H.T installations / multi-storey complexes, the point of commencement 
of supply shall be the incoming terminals of the Consumer’s main switchgear.  

(rr)  “Power factor” means the ratio of watts to Volt-amperes, or the ratio of KWh to KVAh; as 
applicable, for the duration for which, it is to be determined.  

(ss)  “Premises” means the area / portion of the building / shed / field etc., for which, the 
electric connection has been applied for or sanctioned for a single consumer.  

(tt)  “Protective Load” means a load not subjected to normal rostering. 
(uu)  “Rules” mean the Indian Electricity Rules 1956 until Regulations under Section 53 of the 

Electricity Act, 2003 are framed.  
(vv)  “Service Line” means an electric supply line through which energy is, or is intended to 

be supplied by the Licensee from a distributing main to a single or group of Consumers 
from the same point of the distributing main.  

(ww)  “SLDC” means State Load Dispatch Centre, established by the State Government under 
Section 31 of the Act 2003. 

(xx) "State Transmission Utility" means the Board or the Government company specified as 
such by the State Government under sub-section (1) of Section 39 of the Electricity Act 
2003 and whose functions have been outlined under Section 39 of the Electricity Act 
2003. UPPCL, which has been declared an STU vide U.P. Government Gazette 
No.151/P-1/2000-74 dated January14, 2000, will continue as the STU till fresh 
notification is issued in this regard.  

(yy)  “Tariff Order” in respect of a Licensee means order issued by the Commission for that 
Licensee indicating the rates to be charged by the Licensee from various categories of 
consumers for the supply of electrical energy and services.  

(zz)  “Tariff Schedule” is the most recent schedule of charges for supply of electricity and 
services issued by the Licensee as per the provisions of the Tariff order for that 
Licensee.   

(aaa)  “Transmission Line” means the system consisting of all high pressure cables and 
overhead lines (not being an essential part of the distribution system of a Licensee) 
transmitting electricity from a generating station to another generating station or a sub-
station, together with any step-up and step-down transformers, switch-gear and other 
works necessary to and used for the control of such cables or overhead lines, and such 
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buildings or part thereof as may be required to accommodate such transformers, 
switchgear and other works and the operating staff thereof;   

(bbb)  “UP Electricity Grid Code” means the document notified by the Commission describing 
interalia, the responsibilities for planning and operation of the power system in Uttar 
Pradesh. 

(ccc) The words and expressions used and not defined in these regulations but defined in the
Electricity Act 2003, and CEA: Regulations on Installation and operation of meters shall
have the meaning assigned to them in the said Act.

3(2) [(ddd) “Electricity Rules” means Indian Electricity Rules, 1956 to the extent saved by  the
Act or the rules made under Electricity Act thereafter.  

(eee)   “Electricity Ombudsman” means the authority created in pursuance of the Section  42(6) 
of the Act.  

(fff)   “Rural Area” means the areas declared by U.P.Government under section 14 of the  Act. 
Rural schedule and rural feeder shall have the same meaning as assigned to it in the 
tariff order of the Commission or as declared by the licensee to the extent  not 
inconsistent with the tariff order. 

(ggg)  “Urban Area” means all areas other than rural areas. Urban schedule and urban 
feeder shall have the same meaning as assigned to it in the tariff order of the 
Commission or as declared by the licensee to the extent not inconsistent with the 

 tariff order.]

 2.3     Notes and Explanations 

Note I: Conversions:  

If any rating is in KVA, the same may be converted to KW by multiplying the KVA figure with a 
power factor of 0.90 or any other value the Commission may specify in the tariff order; if the 
same or any other apparatus is rated by the manufacturer in HP, the HP rating shall be 
converted into KW by multiplying it by 0.746. 

3 (2) [KW = 0.746 * HP
KW = 0.90 * KVA]

Note II: Names of Offices and Designation of Officers:

In this code the names of offices such as Sub Divisional office, Divisional office, Circle Office 
etc. and designations of officers such as Assistant Engineer (AE), Sub Divisional Officer (SDO), 
Executive Engineer (EE), Deputy General Manager (DGM) etc. if appearing, refer to the 
existing names of the offices / designation of officers of the Uttar Pradesh Power Corporation 
Ltd (UPPCL) or its successor entities. In case of other Licensees, they shall refer to the 
appropriate office / designation of officer to be notified by them with the information to 
Commission.  

Note III:  Abbreviations used in the Code:

Following abbreviations have been used in this Code: 
a. V = Volt
b. A = Ampere
c. KV = Kilo Volt
d. KA = Kilo Ampere
e. KWh = Kilo Watt Hour
f. KVA = Kilo Volt Ampere
g. CT = Current Transformer
h. PT = Potential Transformer
i. KVAh = Kilo Volt Ampere Hour
j. B.H.P. = Brake Horse Power
k. W = Watt
l. KW = Kilo Watt
m. CB = Circuit Breaker
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n.  MCB = Miniature Circuit Breaker 
o.  LEC = Licensed Electrical Contractor 
p.  KVAR = Kilo Volt Ampere Reactive 
q. SWG = Standard Wire Gauge 
r. GIS = Geographical Information System 
s. GPS = Global Positioning System 
t. SCADA = Supervisory Control and Data Acquisition System 
u. MIS = Management Information System 
v. HVDS = High Voltage Distribution System 
w. 3(2) [ PTW = Private Tube wells   
x. MCG = Minimum Consumption Guarantee   
y. PD = Permanent Disconnection   
z. BDO = Block Development Officer   
aa. GSM = Global System for Mobile Co mmunication   
bb. VSAT = Very Small Aperture Terminal   
cc. CEA = Central Electricity Authority, New Delhi   
dd. LAN = Local Area Networking   
ee. WAN = Wide Area Networking   
ff. IVRS = Interactive Voice Response System]
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Chapter 3 

System of Supply and Classification of Consumers 

3.1 System of Supply 

(a) The Licensee shall as far as possible supply and maintain uninterrupted power supply at a 
frequency between 49.02 and 50.5 Hz, which is the frequency band for operation of the grid 
ordered by the Central Electricity Regulatory Commission.

   
 (b) The declared voltage of the AC supply shall be as follows: 

(1) Low Tension (LT) - Single Phase: 230 volts between phases and neutral.                     
Three Phase: 400 volts between phases. 

(2) High Tension (HT) - Three Phase: 6.6 KV / 11KV / 33 KV. For existing Railway Traction 
supply shall be single phase at 25 KV.  

(3) Extra High Tension (EHT) - Three Phase: 66 KV / 132 KV / 220 KV. Two Phase at 132 KV / 
220 KV for existing Railway Traction. 

Provided that the actual voltage / frequency may vary within the tolerance limits permissible 
under IER (Indian Electricity Rules) 1956 until regulations under Section 53 of the Electricity Act 
2003 are framed.  
3(2)[Provided also that the quality and reliability of supply to railway traction shall strictly be 
monitored by licensees to be within the permissible tolerance limits for which essential 
protective and corrective equipments shall be installed.] 

3.2  Classification of Supply 
   

The Licensee, unless the technical conditions of the distribution system otherwise permit, shall 
give supply at a voltage and phase indicated as below: 

 (i) Low Tension 
(a) All installations including Private Tubewells and Pump sets, with a contracted load less 

than 5 KW - Single phase at 230 V  
(b) 3(4) [Private Tube wells and Pump sets and all installations with a contracted load of 5KW or 

more and up to 50 KW / 56 KVA - 3 Phase, 4 wire at 400 V 

 (ii) High Tension 
(a) Contracted load exceeding 56 KVA and up to 3000 KVA - 3 Phase at 6.6 / 11 KV]
(b) Contracted load exceeding 3000 KVA and up to 10000 KVA - 3 Phase at 33 KV 

 (iii) Extra High Tension 
Contracted load exceeding 10000 KVA - 3 Phase at 132 / 220 KV 

           
3.3  (a) The above classification of supply shall apply to new connections / additional loads to be 

sanctioned after the notification of this Code.
(b) However, if the licensee so requires, may convert the existing services at their cost without 
the benefit of higher voltage tariff to the consumer. To avail the benefit of higher voltage tariff, 
consumer shall bear the cost of conversion of existing services. 
(c) The existing consumers, who apply for reduction of load, shall have the option to continue 
in their existing system of supply. However, if the Licensee agrees to bear the cost of change 
in system of supply after reduction of load, the consumer & the Licensee shall follow the 
clause 3.2.  

 (d) The Licensee may, depending upon the technical conditions of the distribution 
 system, give supply at a different voltage and phase than the classification indicated in 
 clause 3.2 
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(e) 3 (2) [Professionals architects, chartered accountants, engineers, doctors, lawyers and 
teachers etc. may utilize a maximum of 50 square meters of residential space in their 
possession, for carrying out professional practice or consultancy work, and this shall not attract 
non-domestic tariff.]

3.4 Supply through Independent feeders 

a) Load for Arc / Induction furnaces, Rolling Mills, Re-rolling Mills and Mini steel plants, of 1000 
KVA and above, shall be released only through an independent feeder and all necessary 
charges including the feeder cost shall be paid by the consumer.

(b) 3(4) [In other cases including townships / complexes, domestic or non-domestic or 
institutions, the supply may be given at independent feeder for load above 500 KVA, including 
those industries mentioned in clause 3.4(a) above but having load less than 1000 KVA, at the 
request of the consumer / applicant, if he is willing to bear all applicable charges, subject to 
technical feasibility and availability of bay / corridor at the sub-station.]
                
2[Provided that for releasing the supply to consumer / applicant on independent feeder, having 
load below 500 KVA, it shall depend on nature and purpose of supply such as emergency 
services, and such other reasons where continuity of supply is required by consumers, if the 
licensee so determines, the supply can be released depending on system constraints, technical 
feasibility, cost parameters as well as safeguarding the provisions of duty of supply on request 
as per Act.] 

 (c) 3 (3) Deleted 

(d) 3 (1)[The licensee shall allow tapping of feeders supplying Arc/ Induction furnaces, Rolling 
Mills, Re-rolling Mills and Mini steel plants, with either of these plants, and this shall not be 
construed as change in process. The tapping of the independent feeder shall be permitted by 
licensee to other connection having a similar process subject to the following conditions, 

(i) Construction of separate feeder from the sub-station is not possible on account of non-
availability of corridor, right of way and bay at the respective sub-station. 

(ii) Consent of original consumer has been obtained by prospective consumer for cost 
sharing of common portion of feeder with the prospective consumer.

(iii)  Quality of supply is not likely to be affected, and if technically feasible.]
(iv) The outdoor metering at the tapping point, and the additional cost due to changes in 

system shall be done at the cost of prospective consumer. However the cost credit due 
to removal of the existing system shall not be given to the consumers. 

(v) 3 (3)  Deleted 

3(2) [Note: Process of use of electricity means the sub-category mentioned under applicability 
clause of appropriate tariff schedule as per the latest applicable Tariff Order of the 
Commission.]  

3.5 Power Factor 

(a) It shall be obligatory for the consumer to maintain the desired average power factor of 0.9 
for his load or any other value that the Commission may specify in its Tariff order during any 
billing period. 

(b) 3(4) [The Licensee may disconnect the supply temporarily if power factor is below 0.75 
unless otherwise specified in the tariff order, during any billing period as per details given in 
clause 4.36(c). 

2 Amended by Commission’s order dated 5th May 2005. 
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(c) The Licensee may charge a penalty and / or give an incentive for low / high power factor 
respectively as per the tariff order of the Commission. ]

3.6 Load Balancing  

(a) The Licensee shall ensure that the load unbalances does not exceed 5% at the point of 
commencement of supply.  

(b)The consumer taking three-phase supply shall also balance his load in such a way that the 
difference in loading between each phase does not exceed 5% of the average loading between 
the phases.  

(c) The licensee may submit to Commission the procedure and time frame desired for levying 
charges on consumer / providing compensation to consumers, for not complying to (a) and (b) 
above.

3.7 Classification of Consumers 

The Licensee may classify or reclassify consumers into various categories from time to time 
and may fix different tariffs for different categories of consumers with the approval of the 
Commission. The existing classification is given in Annexure 3.1.  

3.8 Tariff and other Charges for Supply 

(a) Tariff and other charges for the supply of electricity shall be announced by the Licensee 
with the approval of the Commission in accordance with Section 24 of the UP Electricity 
Reforms Act, 1999 to the extent consistent with provisions of the Electricity Act, 2003. Such 
tariffs or charges shall take effect only after seven days from the date of publication in at least 
two daily newspapers having wide circulation in the area of supply. The charges may include: 

(i) Minimum monthly charges / fixed charges / yearly charges. 
(ii) Demand charges. 
(iii) Energy charges for energy supplied or wheeled. 
(iv) Seasonal and time of day charges 
(v) Synchronization charges. 
(vi) Protective load charges 
(vii) Cross-subsidy surcharges for open access 
(viii) Compensation for system losses   
(ix) Additional surcharge in cases where a consumer takes supply from an authorized person 

/ agency other than distribution Licensee of his area 

(b) The Licensee may also realize other charges including, but not restricted to, connection 
charges, re-connection charges, delayed payment surcharge, fuel surcharge, power purchase 
surcharge, grid support charges and power factor penalty / incentive, with the prior approval of 
the Commission. 

(c) After Commission’s approval, the Licensee shall publish Tariff Schedule on its web site 
immediately and make available copies to consumers at a reasonable price.  

3.9 Statutory Levies 
Statutory levies such as electricity duty, taxes or any other duties etc. shall be payable by the 
consumer as per law. 
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Chapter 4 

Procedure for Grant of Supply 

4.1  Licensee’s Obligation to Supply 

The Licensee shall on an application by the owner or occupier of any premises, located in his 
area of supply, give supply of electricity to such premises within the one month after receipt of 
completed application and payments,  

Provided where such supply requires extension of distribution mains, or commissioning of new 
sub-stations, the distribution Licensee shall supply the electricity to such premises immediately 
after such extension or commissioning or within such period as specified by the Commission in 
clause 4.8:

Provided also in case of application for supply from a village or hamlet or area wherein no 
provision for supply of electricity exists, the Commission shall extend the time period for 
provision of supply appropriately on a case-to-case basis: 

3 (4) [Provided further that in case of arrears of electricity dues in respect of any of old 
consumers / premises where ownership has changed, the new connection shall be released to 
the new owners only after submission of No-Dues Certificate as provided in clause 4.3(f):]

2 [And provided that if there are arrears of electricity dues on a premises, a new connection 
shall not be released to a new applicant / or the old consumer on the same premises. The 
connection shall also not be released if], -

(i) The applicant (being an individual) is an associate or relative (as defined in Section 2 and 6 
respectively of the Companies Act, 1956) of the defaulting consumer, 

(ii) Or where the applicant being a company or body corporate or association or body of 
individuals, whether incorporated or not, or artificial juridical person, is controlled, or having 
controlling interest in the defaulting consumer, provided, the Licensee shall not refuse 
electric connection on this ground, unless an opportunity to present his case is provided to 
the applicant and a reasoned order is passed by an officer as designated by the licensee. 

4.2        Licensee’s Obligation to Extend the Distribution System

(a) The Licensee shall have obligation for ensuring that its distribution system is upgraded, 
extended and strengthened to meet the demand for electricity in its area of supply. Wherever 
the existing transformation capacity is loaded upto 80% of its capacity, the licensee shall 
prepare a scheme report for augmentation of such transformation capacity. 

 Provided that the responsibility of laying the distribution network for new streetlights shall be 
that of the concerned local body.  

3(4) [Provided also that for prospective connections in un-electrified areas in his area of supply, 
the Licensee may intimate to the Commission the details of such un-electrified colonies / areas 
along with approximate no. of prospective consumers. The licensee may also submit detailed 
plan for electrification of such areas by any licensee / developer / Authority / Private Colonizers 
/ Promoters / local body or any collective body of the consumers. The plans may be updated 
each year before submission to Commission.] 

(c) The Licensee shall meet the cost for strengthening / up gradation of the system to meet the 
enhanced demand of the existing consumers as well as future growth in demand. Such 
expenditure shall be allowed to be recovered from the consumers through tariff subject to 
financial prudence check by the Commission. 
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4.3     New Connections - General 

a) The system of supply and voltage shall depend on the category of the consumer and the load 
as per details given in Chapter 3.

b) 3 (4) [Application form for obtaining new connection and for enhancement / reduction of load 
shall be made available to the applicant free of charge at all offices of the Licensee. The 
Licensee shall also put them on its website for downloading. Photocopies of a blank form may 
be made by the applicant and shall be accepted by the Licensee. The Licensee shall 
endeavour to introduce systems facilitating electronic filing of the applications for release of 
connections through meters (all categories), or filing / processing for connections through 
prepaid meters provided commercially viable and sustainable technology is available.]

c) The licensee / local authority shall designate Officers / authority for accepting applications in 
respect of sanction of load (for different categories of load) for new connection and releasing 
load by way of giving new connection. However the local authority for a rural area may frame 
it’s own procedure for release of connection from time to time which shall as far as possible be 
in conformity to approved guidelines/specifications / costs specified by Commission. 

d) All information relating to procedure, fees, designated officers for releasing new connections 
may be displayed on the notice boards of Subdivision office, Divisional offices and offices of 
DGM’s / GM’s / office of licensee. Public information counters for new forms, filing, and 
disseminating information status in the above offices, with computerized facilities in all towns 
with a population greater than 10 lakhs may be made operational within a time frame of one 
year.

e) The electronic filing of a new application, status of connection pending to be released, and 
tracking of status of a connection through IVRS facility may also be made possible in a phased 
manner in all cities, through use of information technology, on the internet website, centralized 
call centres, and proper linking with the subdivision / Division / DGM / GM offices. 

f)    3 (1) [(i) It will be the duty of the seller and of the purchaser to find out the outstanding 
 electricity dues up to the date of sale, and further that both seller and purchaser will be 
 either/or, jointly and severally liable to pay the outstanding electricity dues/ obtain No dues 
 certificate. 

 (ii) Before sale of a premise is made, the outstanding dues will be cleared and, in the 
alternative the deed to agreement / sale will specifically mention the outstanding dues and the 
method of its payment. “Outstanding dues” means all dues pending on a premises including 
late payment surcharge.

      (iii) In case the no-dues certificate is not obtained by the old owner, new owner before purchase 
of property may approach the licensee for no-dues certificate, by giving the reference of the 
connection in said premises. The licensee shall either intimate the pending dues, if any, on the 
premises or issue no dues certificate within 30 working days from the date of application.  

        (iv) The outstanding dues will be first charge on the assets of the company, and the 
 licensee shall ensure that this is entered in an agreement with new applicant. 

 (v) The recovery proceedings against the defaulting consumer, and where the defaulting 
consumer is a company, from the Directors of the company, shall be ensured. Where a 
financial institution has auctioned the property without consideration to licensees charge on 
assets, claims may be lodged with the concerned financial institution with diligent pursuance. 
(vi) In case the electricity connection to the said premises was given with the consent of house 
owner, such person shall ensure the payment of all arrears/ dues of electricity by the tenant 
before the tenant vacates the premises. 

       (vii)  However the above conditions shall not apply if inconsistent with the provision of any 
higher court order or an order as a consequence to it.  

         (viii) The application shall be processed by licensee on clearing of dues.]

g) Where the property has been legally sub-divided, the outstanding dues for the consumption of 
energy on such premises, if any, shall be divided on pro-rata basis. 
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h) A new connection to such sub-divided premises shall be given only after the share of outstanding 
dues attributed to such sub-divided premises, is duly paid by the applicant. Licensee shall not 
refuse connection to an applicant only on the ground that, dues on the other portion(s) of such 
premises have not been paid, nor shall the licensee demand record of last paid bills of other 
portion(s) from such applicants. 

4.4 Processing of Application for Supply: 

(a)   Application for new connections, in prescribed form (Annexure 4.1) and complete in all 
respects and accompanied by the prescribed Registration-cum-processing fee, shall be filed in 
duplicate in the office, specified by the Licensee, along with -attested true copies of the 
following documents:  

(i) Proof of ownership of the premises in the form of registered sale deed or partition 
deed or succession or heir ship certificate or deed of last will or Proof of occupancy 
such as valid power of attorney or latest rent paid receipt or valid lease deed or 
indemnity form as per Annexure 4.2. Order Copy of appropriate court, in case of 
litigation regarding ownership of the premises, has to be enclosed. 

(ii) Approval / permission / NOC of the local authority, if required under any law / 
statute.

(iii)  In case of a partnership firm, partnership deed. 
(iv)  In case of a Limited Company, Memorandum, articles of Association, Certificate of 

incorporation and list of Director’s / certified addresses. 
(v) 3(4) [Work completion and Test certificate, on the prescribed format (Annexure 4.4), 

given by the licensed electrical contractor can be submitted later but prior to 
commencement of supply.]

(vi) Owner’s consent for getting new supply connection. (Annexure 4.3) 

(b)  Licensee shall arrange to assist the applicants, if required, in completing the application form. 
(c)  The Licensee shall verify the application and the enclosed documents at the time   of receipt of 

application. Written acknowledgement shall be issued on the spot. The acknowledgement shall 
indicate the date of proposed inspection (not later than 10 days in electrified areas, and two 
weeks in un-electrified areas) if the application is complete, otherwise it should mention the 
shortcomings if the application is incomplete. 

(d) No application for the new connection for an electrified area shall be refused under any 
circumstances if it complies with statutory requirements and is in conformity with Act. In case 
consumer has not been intimated within stipulated period about any deficiencies in his 
application, the application shall be deemed to have been accepted for processing by the 
licensee.

(e)   Licensee shall not be responsible if the reasons for delay are on account of Right of Way, 
acquisition of land, technical feasibility and lack of transmission capacity etc, over which the 
licensee has no reasonable control, provided the reasons for the expected delay are 
communicated to the applicant within the period specified for energisation.

(f) If any information furnished in application form is found wrong or the installation is defective or 
the energisation would be in violation of provision of Act / Electricity Rules / Tariff Order, the 
licensee shall not sanction the load and shall intimate the applicant the shortcomings / reasons 
thereof in writing on the spot as far as possible. 

4.5 Inspection by Licensee: 
                  
 The applicant along with the licensed contractor or his representative shall be present 

during the inspection. During the inspection, the Licensee shall: 

(a) Satisfy themselves regarding the work completion certificate and the test report 
submitted by the applicant. 

(b) In consultation with the applicant, fix the point of supply and the place where meter and 
the MCB etc. shall be fixed.  

(c) Estimate the distance between the point of supply and the nearest Distribution mains 
from where supply could be given. 
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(d) Determine if the supply line shall go over any property belonging to a third party. In such
a case the applicant shall obtain no objection from the third party, in absence of which,
the licensee may adopt a different route for which the applicant shall bear the cost
differential.

(e) Verify other particulars mentioned in the application form, if required.
(f) If the Licensee is not satisfied, he shall intimate to the applicant shortcomings on the

spot. The applicant shall be required to get the defects removed. Inspection shall again
be conducted and a fee, as prescribed, may be charged for such subsequent
inspections.

4.6 3 (1) Estimate 

(a) [After sanction of load, an estimate shall be prepared, which shall remain valid for three
months from the date of sanction letter to the applicant.

(b) The estimate shall include security deposit, charges for laying the service line,
distribution mains (if required) & material, and system-loading charges etc, as
determined by the Licensee with the approval of the Commission once in two years.

(c) After approval of the Commission, the Licensee shall publish a cost data book, and make
it available to any interested person at a reasonable charge, and shall also place it on
their website.

(d) The above estimate shall be based on Rs / KW (or Rs / KVA) of the sanctioned /
contracted load, or on Rs per service installation for specific bands of contractual load
applied for OR sanctioned load at each voltage level up to 33 KV voltage on which supply
is to be given. Beyond 33 KV voltage level, the charges for laying shall be based on
actual estimates of the licensees.
Provided that the estimates for independent feeder shall be in accordance to
requirements laid down in clause 3.4 of this code.

Note:
Commission had specified a time frame for release of new connection in the Code 
subject to certain conditions. Commission observes that estimates to be made by 
licensee for the initial connection has uncertain elements - the uncertainty of time, as 
well as uncertainty of what consumer has to pay. The Commission is therefore 
constrained to direct the licensee to notify in advance the normative estimated charges 
as specified above, within 3 months from the date of enforcement of this revised Code, 
failing which, the licensee shall charge on such provisional normative charges that 
may be specified by Commission.  

(e) If the work is to be done by the developer/ applicant / development authority, the
Licensee shall  charge supervision charges as a percentage as given below, of the
normative estimate arrived at on KVA or KW basis as specified in cost data book,
which shall be deposited with the licensee before work begins.

Load 50 KW (56 KVA) upto 3600 KW (4000 KVA): - 15%
Above 3600 KW upto 9000 KW (10,000 KVA): - 8%
Above 9000 KW (10,000 KVA): - 5%

In other cases, Licensee shall commence the work after the applicant, has deposited
the full amount of the estimate. Until the normative cost estimates are enforced, the
supervision charges shall be levied as percentage specified above on estimated
material cost and shall also include the estimated labour cost, cost of material handling
and storage/inventory, and shall not include the system loading charges and the
establishment costs.

(f) Disputes regarding the estimate may be referred to the authority that is one level higher
than the sanctioning authority and if the applicant is still aggrieved he may approach
the Consumer Grievance Redressal Forum for adjudication.
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(g)    A final bill shall be prepared after completion of the work by the Licensee.
- If the final bill exceeds the value of the estimate, the difference shall be deposited by the 
applicant before connection is energized.  
- If it were less, the difference shall be adjusted in subsequent electricity bills or refunded by 
cheque within 60 days.  

Provided further that, in case of revision of charges, if the estimates were sanctioned prior to 
the date of revision, the estimates in excess shall not be charged on completion of works on 
the basis of revised charge. However, if the work is completed at an estimate less than that 
prepared in revised charges, the excess amount deposited by the applicant on the basis of 
unrevised charges, shall be refunded within 60 days.  

Provided also that, if the licensee has published updated normative charges in the cost data 
book, and has included the same in preparing the estimate, the final bill and above proviso, 
shall not be necessary]

       (h)    Consumer’s Share in the Cost Estimate 
(i) The cost of extension and up-gradation of the system for meeting demand of new 

consumers / consumers desiring enhancement of load shall be deemed to have been 
recovered from them through system loading charges as approved by the 
Commission.  

(ii) In areas where distribution mains do not exist, the costs for installation of new 
distribution mains shall normally be covered by grant from State Government or the 
local body or any collective body of the consumers or a consumer. The Licensee may 
also install new Distribution Mains from the surplus available with the Licensee after 
meeting all expenditure.  

  (iii) In all cases the applicant shall bear the cost of the extension of service line from 
 the Distribution Mains to the point of supply.

4.7 3 (1)    Release of Connection where extension of distribution mains or commissioning of 
sub-station / increasing capacity is not required:

  [(a) The Licensee shall intimate in maximum 10 working days of the site inspection, the 
charges needed to be deposited by the applicant. 

 (b) The applicant shall deposit the charges within 7 working days of the receipt of the demand 
note, and furnish the right of way permission if the supply line passes over the property not 
belonging to the applicant.  

 (c)   Licensee on request of consumer may extend the date of payment beyond 7 days, but this 
extended time shall not be counted for delay in connection under Section 43 of Act, and no 
compensation shall be paid during the said period. 

(d)  The applicant shall provide a board at the point of supply where meter and MCB shall be 
installed.

(e)  The Licensee shall, upon completion of formalities as indicated in sub-clause (d), intimate the 
date when the meter shall be installed. The meter, MCBs etc. shall be installed and sealed in 
the presence of the applicant on the appointed date and the connection shall be energized 
immediately thereafter. 

 (f)  The supply shall be given within 7 working days after the applicant deposits the charges, if a 
new pole or an underground cable is not required to be erected. 

(g) (i) The applicant can procure the meter and MCB himself of approved make and specification 
fixed by the licensee as per clause 5.4 of this Code. 
(ii) The applicant shall deposit the meter & MCB, along with test charges with the Licensee. 
After testing/ensuring the accuracy of the meter, the Licensee shall install the meter and 
MCB.]
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4.8 New Connection where Extension of Distribution Mains or Commissioning of New Sub-
Station / Enhancement of capacity of sub-station is required. 

3 (4) [(a) Application in prescribed format in accordance to procedure as per clause 4.4, shall be 
filed with the local office of the Licensee along with the documents, except that the work-completion 
certificate may not be attached, if the wiring has not been completed. The applicant may indicate in 
the application the time schedule in which load is required to be released. The applicant shall also 
submit Phasing Schedule for release of load in case of Phased Contracted Demand.] 

(b) Within: 
(i) 15 days for request for supply on LT; 
(ii) 30 days for request for supply on HT;  
(iii) 60 days for request for supply on EHT, 

the Licensee shall communicate to the applicant:-

(i)   whether the supply is technically feasible  
(ii)   financial estimate for the works if feasible after sanction of load and inspection of site 
(iii)  estimated time to execute these works, after site inspection and load sanction. 
(iv) date of site inspection, at least 7 days in advance when applicant / authorized 

representative shall be required to be present. 
 (v)  security deposit and other applicable charges. 
 (vi)  the point where meter is to be installed.

(vii)  the civil / other works that are to be completed by the applicant for installation of meter 
 cubicles and other electrical apparatus. 

 3(1) [(c) Within 90 days validity period of the estimate, the applicant shall be required to deposit the 
estimated amount.  

(d) (i) Change in site of the sanctioned load will not be permitted.  
             (ii) Change in purpose of use of power within same tariff schedule shall be permitted. 

(iii) If the applicant opts for lesser load than the sanctioned load before signing of agreement, 
the agreement for the same shall be executed accordingly and the sanction of surrendered load 
shall stand forfeited.] 

       (e) The Licensee shall execute the work expeditiously within:  
(i) 45 days for loads to be connected with 400 V; 
(ii) 60 days for loads to be connected at 11 KV; 
(iii) 120 days to be connected at 33 KV; 
(iv) 300 days for loads to be connected at 132 KV.  
 from the date of deposit of estimated charges.

Provided for connections requiring augmentation of distribution systems, the licensee shall 
inform the applicant maximum time frame for which load can be sanctioned as below:  

 - Where extension of lines or augmentation of Distribution Transformer is required - 60 
days,

  - Where new Distribution Transformer is required - 120 days and 
- Where existing 11 KV network needs to be strengthened or existing 66 / 33 KV sub-
station needs to be augmented -180 days.

Also provided that the licensee shall electrify the un-electrified areas and release new 
connection therein as per the schedule given below: 

(i) Where augmentation from newly existing work is possible - 180 days; 
(ii) Where new work or grid needs to be laid - 1 year; 
(iii) In case of Isolated Consumer - 180 days.
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3(4)[(f) The applicant shall have the option to execute these works himself through LEC under the
supervision of the Licensee for which supervision charges as specified in clause 4.6(d) shall 
be payable to the Licensee.] 

(g) The applicant shall be responsible for getting the electrical works on his site inspected if
required preferably 2 weeks prior to the scheduled date of completion of works relating to the
distribution system, in accordance to the rules as framed under Sec 53 of Electricity Act 2003,
and until framing of such rules, by the Electrical Inspector, and submit the inspection report to
the Licensee. The HT or EHT applicants, upon demand of the Licensee, shall submit the test
results of the manufacturers of the apparatus.

Provided that any delay due to non-submission of test results / NOC from electrical Inspector /
Work Completion certificate shall be attributable to the applicant’s account.

(h) Upon satisfactory verification of the work completion certificate, test results, submission of
security, by the applicant and completion of the distribution system related works, the Licensee
shall intimate the date (not later than 7 days) when the connection shall be energized. The
applicant or his authorized representative shall be present at the time of sealing of meter and
energizing of the connection.

4.9 3 (1) Electricity Connection in the Multistorey Buildings / Multiplex / Marriage Halls /
Colonies to be developed by Development Authorities and / or Private Builders /
Promoters / Colonizers / Institutions / Individual applicants. (Approved by Licensed
Electrical Inspectors).

(a) [Electricity connection at single point of supply with single point metering shall be provided
to a new domestic / non-domestic Multistoried Buildings / Multiplex / Marriage Halls /
Cooperative Group Housing Societies / Colonies, with load exceeding 25 KW. However this
shall not restrict the individual owner from applying for individual connection, and the
licensee shall sanction the connection to such applicant at L.T.

(b) The load shall be calculated on the basis of area constructed as per norms given in
annexure 4.6, provided the applicant for single point supply may give an option in the
application for either (i) covered area calculation procedure, or (ii) as per actual
requirement to the satisfaction of the licensee.

(c) The applicant / developer / development authority shall be responsible to:

(i) Develop, construct the entire infrastructure required for distribution network from the
licensee’s sub station (220/132/33 KV or 33/11KV or 11/0.4 KV), upto the connection
outlets in individual owner’s premises, at his own cost, or by depositing fixed amount
as per Cost Data Book, with the Licensee.

(ii) Arrange for safe housing with sealing of the bulk supply meter / sub-meters, and / or
individual meters, and lay the underground / overhead internal cabling in
trenches/ducts to each individual premise in the complex / colony.

(iii) Construct Metering room of proper size and well ventilated for housing the licensee’s
meters preferably near the entrance at the boundary wall inside the property limits,
and should be accessible from outside without entering the complex.

(iv) Make use of HVDS wherever applicable, and introduce prepaid billing system for the
use of individual owners. The licensee may provide necessary guidelines to the
applicant / developer / development authority.

 (d) For loads exceeding 25 KW, the Development Authority / Promoter / Builder /
Colonizer/Institution shall: -

- Submit an application in the prescribed form alongwith processing charges if any, to the
designated officer of the Licensee as per the procedure specified above.

- Submit a copy of the plan/map of the building / colony duly showing the constructed
area of the entire building / colony, approved by the concerned Development Authority /
Mahapalika / Nagarpalika /Gram Panchayat, or certified by registered Architect, and
signed by the applicant.

- In case of non-submission of approval by the relevant authority / Government bodies /
registered architect, the supply shall be given conditionally on receipt of an undertaking
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from the applicant taking full responsibility that in the event of demolition, or objections 
from such authority, the supply shall be permanently disconnected by the licensee. 

- Indicate the time schedule in which load is required to be released, and phasing 
schedule for part release of load. 

-  In case single point supply option is not exercised, submit an agreement affirming 
consent to maintain the lines and transformer centers erected in the layout till 
completion of works satisfactorily.  

- Submit undertaking that only after completion of works satisfactorily, shall handover the 
entire Distribution System along with the transformer(s) to the Distribution Licensee, 
without claiming any payment or refund of any charges.  

-  Adhere to the prescribed procedure, submission of No- dues certificate, and applicable 
charges specified by licensee and approved by the Commission. 

(e) The Licensee shall sanction the load as per the procedure specified in Annexure 4.6 and 
clauses above.  

  (f) The Development Authority / Promoter / Builder / Colonizer shall bear the estimated cost of 
the distribution system (including the cost of transformer and / or Sub-Station, wherever required) 
as per clause 4.6(d), on the basis of sanctioned load, or a part of sanctioned load (in case of 
request for release of load in phases / stages for a colony or a township), in the following manner: 

o Load up to 50 KW (56 KVA): - 
The L.T. existing mains shall be strengthened. 

o Above 50 KW and upto 3600 KW (4000 KVA): - 
11 KV existing feeders shall be extended if spare capacity is available, otherwise 
11 KV feeder shall be constructed from the nearest 33 KV or 132 KV sub-station 
(if 11 KV voltage is available at 33 KV or 132 KV sub-station).  

o Above 3600 KW upto 9000 KW (10,000 KVA): - 
33 KV feeder from 132 KV sub-station.  
Above 9000 KW (10,000 KVA): - 

 132 KV feeder from nearest 132 KV or 220 KV sub-station.  

  (Note: 220 KV feeder from nearest 220 KV or 400 KV sub-station if considered essential by the 
licensee, shall also be permissible to the developers/ colonizer on their request. For 132KV and 
above, clearances from transmission licensee shall be obtained wherever necessary.) 

Provided that the above limits are indicative only, and: 
(i)  The provisions for supply through independent feeder shall be as per Clause. 3.4. 
(ii), The Licensee may decide differently the mode of giving supply in individual cases, after due 
approval of it’s Deputy General Manager / Chief General Manager /or MD depending on 
voltage levels, to manage the infrastructure expeditiently keeping in mind the provisions of cl 
4.2 (a).

(g) Authority / Promoter / Builder / Colonizer shall make payment for the estimated cost of the 
above work only. The service connection charges, system loading charges, cost of meter, 
security charges etc. shall be borne individually by the applicant inhabitants at the time of 
making an application for individual electricity connection. 
Provided that in case the Authority / Promoter / Builder / Colonizer submits an application for 
single point supply to the licensee, for supplying to the individual owners of the flat in the 
multistoried complex / colony, all the costs / charges specified as in (g) above, shall be borne by 
him. The rules regarding the sale of energy to individual owners, and transfer of ownership of 
connection by the Authority / Promoter / Builder / Colonizer, shall be as per the provisions laid 
down in clause for ‘Sale of Energy by consumer’ as prescribed in clause 4.46.  
(h)The levy of charges on account of excess load where single point supply exists, shall be as 
per clause 6.9(A), and no checking of load or purpose of the individual owners of the flat shall be 
necessary. 

(i) The Authority / Promoter / Builder / Colonizer shall deposit prescribed charges as per cost data 
book at the time of making an application for temporary connection for the construction of the 
building/colony on per KW/KVA basis. The release of load for temporary connection shall be 
metered, and the load shall be as per requirement subject to a maximum of 15% of the total load 
required. 
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(j)The Licensee shall start the work of construction of feeder after receipt of 100% estimated cost. 
However, if Authority / Promoter / Builder / Colonizer desires to construct the lines etc. can do so 
after depositing with the licensee the supervision charges specified in clause 4.6(e).]

4.10   Application for Temporary Supply 
3 (4)  [(a) Licensee may grant temporary supply for a period not exceeding 2 years for building 
construction and three months for other purposes (upto six months for cane crushers/other 
seasonal processes) of temporary nature, unless otherwise provided in the tariff order.]

(b) Application for temporary supply shall be given in the format prescribed in Annexure 4.5 to 
the local office of the Licensee at least 15 days before the day when supply is required where 
no new pole or mains extension is required and 30 days where additional pole(s) or mains 
extension Is required along with the following documents: 

(i)   No objection certificate, to ensure safety and security, from the local authority / owner of 
the premises if the supply is required at a place owned by the local authority / owner of 
the premises.  

(ii) Proof of ownership in case applicant is not a consumer of the Licensee for the premises 
where temporary connection is to be given or copy of the latest paid bill of the Licensee 
in other cases.  

(c) The Licensee shall examine the technical feasibility and if feasible shall send to the 
applicant an estimate of the cost of the service line and other charges within a week of the 
receipt of application. 

(d) The Licensee shall also intimate the charges towards electricity consumption for the 
period for which supply is requested, as per tariff approved by the Commission from time to time.   

3(4) (e) After deposit of the estimated cost and the advance charge for electricity as intimated 
above, and the load shall be released within 3 days for load up to 50 KW and within 21 days for 
loads exceeding 50 KW [with proper metering]. However, the load shall be released only after 
receipt of approval in writing from the Electrical Inspector in cases where 100 or more people are 
expected [to gather in a congregation at one place].

(f) The date of availing of the temporary supply may be got amended, to a date not later than 
90 days of the date in the original sanction, by the consumer / applicant, by applying to the 
authority who sanctioned the load, at least three days before the commencement date indicated 
in the order.   

(g) In case any permit / license / NOC is withdrawn by the competent authority after the 
connection is energized, the supply shall be disconnected forthwith and shall be reconnected 
only after the permit / license / NOC is restored. Further, Licensee shall not be liable for any 
damages. Reduction of any charges or refund shall not be permissible on this account.  

(h) For further extension of the period of temporary supply, the consumer / applicant shall 
apply to the Licensee at least one week before the date of expiry of temporary supply. The 
Licensee may grant extension subject to the provisions of clause 4.10(a) and deposit by the 
consumer / applicant of the advance charges of electricity, for the period of extension.  

(i) On conversion to permanent services, the security amount deposited by consumer if any, 
shall be adjusted in security deposit required for permanent connection. 
Provided in the case of construction of building in colonies / multi-storey complexes etc, the 
period of temporary supply can be extended beyond 2 years subject to maximum of six months 
in exceptional circumstances at the discretion of licensee. 
3(2)[Provided also that temporary connection shall be released on premises only after clearing of 
electricity dues, if such dues are not stayed by court.] 
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Uttar Pradesh Electricity Regulatory Commission 

Kisan Mandi Bhawan, II Floor, Gomti Nagar, Lucknow-226010 Phone 2720426 Fax 2720423 
E-mail secretary@uperc.org

Commission’s Order Dt. 22nd July, 2014 

Electricity Supply Code (Fifth Amendment), 2005 

No.: UPERC/Secy/Regulations/Supply Code/2014/097 
Dated 24th July 2014 

Notification 
Miscellaneous 

Whereas the U.P. Electricity Supply Code 2005(Fourth Amendment) was 

notified on the 14th June, 2008, in accordance with Sections 176 and 183 

of Electricity Act 2003 and all other enabling powers in this behalf;  

And whereas, the licensees are facing difficulties in some of the provisions 

of the Electricity Supply Code 2005, and amendments thereof have 

requested for amendments in Electricity Supply Code.  

And whereas, by reason of some of the said difficulties in the Supply 

Code, 2005 some addendums / substitution / deletions in the Electricity 

Supply Code 2005 and amendments thereof, have been made.  

  And whereas, as a result of the above, and for other substantial reasons, 

it has become necessary to amend certain provisions of the Supply Code 

2005 and amendments thereof; 

And whereas the Commission issued a public notice in leading 

newspapers and the website of UPERC inviting the objections and opinion 

of all the stakeholders, including the NPCL, and that after receiving the 

comments / objection / suggestions of all the stakeholders the meeting of 

the ESCRP was held on 2nd July 2014, the addendums / deletions / 
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modifications approved by the Committee have been made in the 

Electricity Supply Code 2005 to be known as Electricity Supply Code  Fifth 

Amendment, 2014. These provisions are consistent to the Electricity Act 

2003 and amendment thereof. 

 

 

Now, therefore, in exercise of powers conferred by section 50 of the 

Electricity Act and the provisions of the Supply Code 2005 and all other 

enabling powers in this behalf, the Uttar Pradesh State Electricity 

Regulatory Commission makes the following Electricity Supply Code (Fifth 

Amendment), 2014 namely 

 

1.  Short title and commencement - (1) This Code may be called the 

Electricity Supply Code   (Fifth Amendment), 2014. 

 

(2) It shall come into force on the date of publication in the Gazette. 

  

2.  Amendment in Clause 4.4(a). - In the Electricity Supply Code, 2005, 

hereinafter called the Code, in clause 4.4(a) the following sub-clause shall 

be inserted, namely: 

  

“4.4(a)(vii) Connections to Jhuggi / hutments / Patri Shopkeepers shall be 

given as temporary connection only and shall be energized through pre 

paid meters only and the prospective consumer has to provide Aadhar 

Card/Pan Card/Ration Card/ Voter ID Card/ Driving License/ Bank 

Account of Nationalized Bank only (one of these). All the papers issued in 

regard to this connection will boldly display that the same is a temporary 

connection and is not a proof of ownership of the said premises. 
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The conditions mentioned above in sub-clauses i to vi shall not be 

applicable for the connections released and requested under this sub-

clause. 

 

 Provided that these temporary connections shall be upto 2 KW 

only.  

 

 It shall be the responsibility of the licensee to ensure electrical 

safety in such cases.  

 

3.  Amendment of clause 4.6(ii).-In the said Code, in clause 4.6, in sub-

clause (ii), the word “commercial” shall be replaced by the word “non 

domestic.”  

 

4.  Amendment of clause 4.10. - In the said Code, in clause 4.10 (i) first 

proviso shall be substituted as follows: 

 

Existing  Amended  

Temporary Supply: Provided in the 

case of construction of building in 

colonies / multistory complexes 

etc., the period of temporary 

supply can be extended beyond 2 

years subject to maximum of six 

months in exceptional 

circumstances at the discretion of 

licensee.  

4.10(i) --- “Provided in the case of 

construction of building in colonies 

/ multi-storey complexes etc. The 

period of such temporary supply 

can be extended beyond 5 years 

with the approval of Chief Engineer 

or equivalent officer.” 
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TRUE TRANSLATED COPY OF ANNEXURE R-5

Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

District Gautam Buddha Nagar website: www.greaternoidaauthority.in e 

mail: authority@gnida.in  

Letter No.greno/dgm (E/M)/2022WC-E&M-1/182 Date: 28.07.2022 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

K.P.-III, Greater Noida

Sub.: Regarding electricity connection for colony/buildings being 

developed/constructed without prior permission of the authority in 

rural/urban areas of Greater Noida 

Sir, 

It is being observed that you are allowing overhead lines without 

permission of the authority in rural/urban areas of Greater Noida.  These lines 

are causing obstructions unnecessarily in the development works being carried 

out by the authority and are encouraging development of illegal colonies in 

some rural areas.  Directions in this regard were issued in the past also that in 

the areas under jurisdiction of the authority no electricity line will be allowed 

without approval of the authority but directions are not being followed and 

without approval/permission of the authority lines are being allowed to give 

electricity connection continuously. 

Therefore, you are again directed to ensure that NOC is obtained from the 

authority before issuing any electricity line/ connection in any urban/rural 
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areas/new colonies in Greater Noida to avoid any obstructions in the planned 

development of the area in future. 

Encl: as above 

Sd/- 

(Salil Yadav) 

D.G.M.(Electrical)

Copy to – 

➢ The Staff Officer to CEO for information

➢ The Addl.CEO (V) for information

➢ The GM (Project) for information

➢ Sr. Manager. Work Circle-E&M-01/E&M-02/E&M-03 for necessary

action as above.

D.G.M.(Electrical)

//True translated copy// 
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TRUE TYPED COPY OF ANNEXURE R-6 

Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata 

Sir, 

This is to inform you that the above referred site has been inspected by 

Sr. Manager, Work Circle (Civil)-2.  Maa Vaishno Vatika colony already exists 

in village Tilpata in Khasra No.295 and this Khasra is not acquired by the 

authority. 

Therefore, necessary action is to be taken by your department for release 

of electricity connection after inspection of the above site. 

Sd/- 

(Gurwinder Singh) 

       Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ The GM (Project) for information

➢ The Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

Greater Noida Industrial Development Authority 
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Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata 

Sir, 

Please refer to the enclosed above subject letter dated 09.06.2023 of the 

resident of Defence Z Block Tilpata village whereby electricity connection for 

Defence Z Block, Tilpata situated Khasra No.737 is requested. 

With reference to the above, a report enclosed with the letter 

No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata 

Karanvas 

Sir, 

The information requested with regard to the above subject is forwarded 

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of 

Work Circle (Civil)-02 for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The GM (Engg.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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To 

Senior Manager-E/M-02 

Greater Noida Development Authority 

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura 

Sir, 

With due respect, this is to state that the undersigned applicants have 

applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra 

No.207. 

NOC is required for electrification of the above Khasra so that applicants 

may get electricity connection from NPCL. 

Therefore, you are requested to issue NOC for abovementioned Khasra. 

Applicants 

Varun Tiwari 9953121503 

Rafiq Khan 7042293699 

Ritu Raj Singh 8310673275 

Brijesh Goswami 7210362462 

Atul Sharma 9999009657 

Amit Nagar 9810376169 

       Ashish Kulshreshtha 9336932273 

Gianendra Nagar 9818651437 

Hariom Goswami 9911410905 

Jitendra Sharma 7011884474 

RP – Sanjiv Goenka NPCL 

Group  Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023 

To 

128777



129778



 
 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 

Greater Noida Industrial Development Authority 

Greater Noida 

 

Sub.: Regarding release of electricity connection to Krishna Vatika, village 

Vaidpura at Khasra No.207 

 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated 

08.12.2023,  This is to inform with reference to the above that applicant Varun 

Tiwari and others have applied for electricity connection in Krishna Vatika 

Vaidpura village. 

 

You are, therefore, requested to issue NOC after inspection of Khasra No.207, 

village Vaidpura so that electricity connection can be issued for the above 

premises. 

 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information 

2. Sr. Manager, Work Circle-3 for information 

3. Assistant Manager (Elec.) for information 

4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No.207 for 

information 

   //True translated copy// 

130779



131780



 
 

RP – Sanjiv Goenka     NPCL 

Group       Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/400   Date: 20.12.2023 

To 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 (GNIDA) 

Greater Noida 

 

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech 

Private Limited, Sunpura Village, Greater Noida, Khasra No.381 

 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095,  This is 

to inform you with reference to the above that applicant Krishnakant Rastogi 

has applied for electricity connection in Khasra No.381 of Krishal Buildtech 

Private Limited, Sunpura village, Greater Noida. 

 

You are, therefore, requested to issue NOC after inspection of Khasra No.381 

so that electricity connection can be issued for the above premises. 

 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information 

2. Sr. Manager, Work Circle-3 for information 

3. Concerned Manager/Assistant Manager (Elec.) for information 

132781



 
 

4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited, 

Khasra No.381, Sunpura Village, Greater Noida for information 

 

 

 

   //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024 

To 

The Vice-President (Project & Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection for village Sunpura 

Sir, 

With reference to the above, the information requested by you in your 

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned 

Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831 

dated 12.01.2024, is forwarded to you for necessary action  

Encl: as above 

Sd/- 09.02.24 

(Anoj Kumar Anand) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The General Manager (Engg./Elec.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

135784
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TRUE TYPED COPY OF ANNEXURE R-6

Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata 

Sir, 

This is to inform you that the above referred site has been inspected by 

Sr. Manager, Work Circle (Civil)-2.  Maa Vaishno Vatika colony already exists 

in village Tilpata in Khasra No.295 and this Khasra is not acquired by the 

authority. 

Therefore, necessary action is to be taken by your department for release 

of electricity connection after inspection of the above site. 

Sd/- 

(Gurwinder Singh) 

       Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ The GM (Project) for information

➢ The Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

Greater Noida Industrial Development Authority 

137786
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Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata 

Sir, 

Please refer to the enclosed above subject letter dated 09.06.2023 of the 

resident of Defence Z Block Tilpata village whereby electricity connection for 

Defence Z Block, Tilpata situated Khasra No.737 is requested. 

With reference to the above, a report enclosed with the letter 

No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata 

Karanvas 

Sir, 

The information requested with regard to the above subject is forwarded 

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of 

Work Circle (Civil)-02 for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The GM (Engg.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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142791



143792



To 

Senior Manager-E/M-02 

Greater Noida Development Authority 

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura 

Sir, 

With due respect, this is to state that the undersigned applicants have 

applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra 

No.207. 

NOC is required for electrification of the above Khasra so that applicants 

may get electricity connection from NPCL. 

Therefore, you are requested to issue NOC for abovementioned Khasra. 

Applicants 

Varun Tiwari 9953121503 

Rafiq Khan 7042293699 

Ritu Raj Singh 8310673275 

Brijesh Goswami 7210362462 

Atul Sharma 9999009657 

Amit Nagar 9810376169 

       Ashish Kulshreshtha 9336932273 

Gianendra Nagar 9818651437 

Hariom Goswami 9911410905 

Jitendra Sharma 7011884474 

RP – Sanjiv Goenka NPCL 

Group  Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023 

To 

144793



145794



 
 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 

Greater Noida Industrial Development Authority 

Greater Noida 

 

Sub.: Regarding release of electricity connection to Krishna Vatika, village 

Vaidpura at Khasra No.207 

 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated 

08.12.2023,  This is to inform with reference to the above that applicant Varun 

Tiwari and others have applied for electricity connection in Krishna Vatika 

Vaidpura village. 

 

You are, therefore, requested to issue NOC after inspection of Khasra No.207, 

village Vaidpura so that electricity connection can be issued for the above 

premises. 

 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information 

2. Sr. Manager, Work Circle-3 for information 

3. Assistant Manager (Elec.) for information 

4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No.207 for 

information 

   //True translated copy// 

146795
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RP – Sanjiv Goenka NPCL 

Group  Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/400 Date: 20.12.2023 

To 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 (GNIDA) 

Greater Noida 

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech 

Private Limited, Sunpura Village, Greater Noida, Khasra No.381 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095,  This is 

to inform you with reference to the above that applicant Krishnakant Rastogi 

has applied for electricity connection in Khasra No.381 of Krishal Buildtech 

Private Limited, Sunpura village, Greater Noida. 

You are, therefore, requested to issue NOC after inspection of Khasra No.381 

so that electricity connection can be issued for the above premises. 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information

2. Sr. Manager, Work Circle-3 for information

3. Concerned Manager/Assistant Manager (Elec.) for information

148797



 
 

4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited, 

Khasra No.381, Sunpura Village, Greater Noida for information 

 

 

 

   //True translated copy// 

 

  

149798



150799



Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024 

To 

The Vice-President (Project & Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection for village Sunpura 

Sir, 

With reference to the above, the information requested by you in your 

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned 

Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831 

dated 12.01.2024, is forwarded to you for necessary action  

Encl: as above 

Sd/- 09.02.24 

(Anoj Kumar Anand) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The General Manager (Engg./Elec.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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TRUE TYPED COPY OF ANNEXURE R-6

Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata 

Sir, 

This is to inform you that the above referred site has been inspected by 

Sr. Manager, Work Circle (Civil)-2.  Maa Vaishno Vatika colony already exists 

in village Tilpata in Khasra No.295 and this Khasra is not acquired by the 

authority. 

Therefore, necessary action is to be taken by your department for release 

of electricity connection after inspection of the above site. 

Sd/- 

(Gurwinder Singh) 

       Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ The GM (Project) for information

➢ The Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

Greater Noida Industrial Development Authority 

153802
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Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata 

Sir, 

Please refer to the enclosed above subject letter dated 09.06.2023 of the 

resident of Defence Z Block Tilpata village whereby electricity connection for 

Defence Z Block, Tilpata situated Khasra No.737 is requested. 

With reference to the above, a report enclosed with the letter 

No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The Addl.CEO (V) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

155804
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata 

Karanvas 

Sir, 

The information requested with regard to the above subject is forwarded 

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of 

Work Circle (Civil)-02 for necessary action. 

Sd/- 

(Gurwinder Singh) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The GM (Engg.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

157806



To 

Senior Manager-E/M-02 

Greater Noida Development Authority 

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura 

Sir, 

With due respect, this is to state that the undersigned applicants have 

applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra 

No.207. 

NOC is required for electrification of the above Khasra so that applicants 

may get electricity connection from NPCL. 

Therefore, you are requested to issue NOC for abovementioned Khasra. 

Applicants 

Varun Tiwari 9953121503 

Rafiq Khan 7042293699 

Ritu Raj Singh 8310673275 

Brijesh Goswami 7210362462 

Atul Sharma 9999009657 

Amit Nagar 9810376169 

       Ashish Kulshreshtha 9336932273 

Gianendra Nagar 9818651437 

Hariom Goswami 9911410905 

Jitendra Sharma 7011884474 

RP – Sanjiv Goenka NPCL 

Group  Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023 

To 

158807



 
 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 

Greater Noida Industrial Development Authority 

Greater Noida 

 

Sub.: Regarding release of electricity connection to Krishna Vatika, village 

Vaidpura at Khasra No.207 

 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated 

08.12.2023,  This is to inform with reference to the above that applicant Varun 

Tiwari and others have applied for electricity connection in Krishna Vatika 

Vaidpura village. 

 

You are, therefore, requested to issue NOC after inspection of Khasra No.207, 

village Vaidpura so that electricity connection can be issued for the above 

premises. 

 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information 

2. Sr. Manager, Work Circle-3 for information 

3. Assistant Manager (Elec.) for information 

4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No.207 for 

information 

   //True translated copy// 

159808



 
 

RP – Sanjiv Goenka     NPCL 

Group       Noida Power Co. Ltd. 

Growing Legacies 

Letter No.NPCL/2023-24/E-6/400   Date: 20.12.2023 

To 

Sh. Gurwinder Singh Ji 

Sr. Manager, Work Circle – E&M-1 (GNIDA) 

Greater Noida 

 

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech 

Private Limited, Sunpura Village, Greater Noida, Khasra No.381 

 

Sir, 

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095,  This is 

to inform you with reference to the above that applicant Krishnakant Rastogi 

has applied for electricity connection in Khasra No.381 of Krishal Buildtech 

Private Limited, Sunpura village, Greater Noida. 

 

You are, therefore, requested to issue NOC after inspection of Khasra No.381 

so that electricity connection can be issued for the above premises. 

 

Thanking you 

Yours truly, 

Manager 

NPCL 

Encl: as above. 

Copy to – 

1. The G.M. (Engg./Elec.) for information 

2. Sr. Manager, Work Circle-3 for information 

3. Concerned Manager/Assistant Manager (Elec.) for information 

160809



 
 

4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited, 

Khasra No.381, Sunpura Village, Greater Noida for information 

 

 

 

   //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024 

To 

The Vice-President (Project & Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection for village Sunpura 

Sir, 

With reference to the above, the information requested by you in your 

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned 

Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831 

dated 12.01.2024, is forwarded to you for necessary action  

Encl: as above 

Sd/- 09.02.24 

(Anoj Kumar Anand) 

        Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The General Manager (Engg./Elec.) for information

➢ Sr. Manager, Work Circle-02 for information

➢ The concerned Manager/Assistant Manager (elect.) for necessary action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 
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TRUE TRANSLATED COPY OF ANNEXURE

R-7

Greater Noida Industrial Development 

Authority Plot No.1, Sector K.P.-4, Greater 

Noida City

Letter No.Pro/work circle-E&M-1/2022/      2206 Date: 24.06.2022 

To 

The Vice-President (Operations) 

M/s. Noida Power Company Limited 

Sector K.P.-3, Greater Noida 

Sub.: Regarding electricity connection 

Sir, 

Please refer to your letter No.(1) E-15/FY-2022-23/190 date 06.06.2022, (2) E-

15/FY-2022-23/210 date 13.06.2022, (3) E-15/FY-2022-23/191 date 06.06.2022 

whereby you have requested for information regarding electricity connection.  In this 

connection, this is to inform you that it would be proper to give electricity connection 

only after the approved layout plan and completion certificate are submitted in the 

authority and the same procedure is to be followed in future in similar cases. 

Hence, report forwarded for information. 

Sd/- 

(Sandeep Bharti) 

       Sr. Manager (WC-E&M-I) 

Copy to – 

➢ The GM (Project) for information

➢ The DGM (Elec) for information

➢ The concerned Assistant Manager/ Manager Work Circle-E&M-I for necessary

action

       Sr. Manager (WC-E&M-I) 

//True translated copy// 

164813



165814



Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-3/2022/1038 Date: 22.08.2022 

To 

Sh. S. Ganguly 

Vice-President (Operations) 

Office: Electric Sub-station 

Knowledge Park-IV, Greater Noida 

Gautam Buddha Nagar, UP-201310 

Sub.: Release of electricity connections at newly developed colony Greno Green 

Residency by Colonizer Mr. Yatindra Kumar at Khasra No.225, Village Khera 

Chauganpur, Near K.P.-V, Greater Noida (West) 

Sir, 

Please refer to your letter No.E-15/FY-2022-23/230 dated 20.06.2022 whereby 

you have requested for information for providing electricity connection at Khasra 

No.225, village Khera Chauganpur, near KP-V, Gr. Noida.  This is to inform you in 

this regard that the above-mentioned Khasra No.225 falls within the notified area of 

Greater Noida Industrial Development Authority and any kind of construction without 

prior permission of the authority falls in the category of illegal construction and the 

encroachers of this Khasra have already been issued notices to remove illegal 

construction under section 10 of U.P. Industrial Area Development Act, 1976. 

Therefore, you are requested not to give electricity connection at above-

mentioned Khasra No.225 in favour of Greno Green Residency developed by 

Colonizer MR. Yatindra Kumar at Khasra No.225, Village Khera Chauganpur, Near 

166815



K.P.-V, Greater Noida (West) because the above construction falls in the notified area

of the Greater Noida authority and it is illegal construction. 

Sd/- 22.08.2022 

(Chetram Singh) 

Sr. Manager, Work-Circle-3 

Copy to – 

1. The G.M. (Engg.) for information

2. The DGM (Engg.) for information

3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3 

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

Letter No.Pro/work circle-3/2022/1039 Date: 22.08.2022 

To 

Sh. S. Ganguly 

Vice-President (Operations) 

Office: Electric Sub-station 

Knowledge Park-IV, Greater Noida 

Gautam Buddha Nagar, UP-201310 

Sub.: Release of electricity connections at newly developed colony Saurav Enclave by 

local Colonizer at Khasra No.53, Village Devla, Dadri, Greater Noida. 

Sir, 

Please refer to your letter No.E-15/FY-2022-23/229 dated 20.06.2022 whereby 

you have requested for information for giving electricity connection at Khasra No.53, 

village Devla, Dadri, Gr. Noida.  This is to inform you in this regard that the above-

mentioned Khasra No.53 falls within the notified area of Greater Noida Industrial 

Development Authority and any kind of construction without prior permission of the 

authority falls in the category of illegal construction and the encroachers of this 

Khasra have already been notices to remove illegal construction under section 10 of 

U.P. Industrial Area Development Act, 1976. 

Therefore, you are requested not to give electricity connection at above-

mentioned Khasra No.53 in favour of Saurav Enclave by Local Colonizer at 

KhasraNo.53, Village Devla, Dadri, Greater Noida  because the above construction 

falls in the notified area of the Greater Noida authority and it is illegal construction. 

Sd/- 22.08.2022 

169818



 
 

        (Chetram Singh) 

      Sr. Manager, Work-Circle-3 

 

Copy to – 

1. The G.M. (Engg.) for information 

2. The DGM (Engg.) for information 

3. Sr. Manager (E&M-2) for information 

4. Manager/Assistant Manager, Work-Circle-3 for necessary action 

 

      Sr. Manager, Work-Circle-3 

 

 

   //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-3/2022/1040  Date: 22.08.2022 

 

To 

 Sh. S. Ganguly 

 Vice-President (Operations) 

 Office: Electric Sub-station 

 Knowledge Park-IV, Greater Noida 

 Gautam Buddha Nagar, UP-201310 

 

Sub.: Release of electricity connections at newly constructed multi-storied building 

by M/s. Chameli Devi Construction Pvt. Ltd., Plot No.B-154, Maharana Pratap 

Enclave, Pitampura, Delhi at Bisrakh Jalalpur Village 

 

Sir, 

 Please refer to your letter No.E-15/FY-2022-23/192 whereby you have 

requested for information for giving electricity connection at Khasra No.784, Village 

Bisrakh, Jalalpur, Gr. Noida.  This is to inform you in this regard that the above-

mentioned above Khasra No.784 falls within the notified area of Greater Noida 

Industrial Development Authority and any kind of construction without prior 

permission of the authority falls in the category of illegal construction. 

 

 Therefore, you are requested not to give electricity connection at above-

mentioned Khasra No.784 in favour of M/s. Chameli Devi Construction Pvt. Ltd., Plot 

No.B-154, Maharana Pratap Enclave, Pitampura, Delhi at Bisrakh Jalalpur Village 

because the above construction falls in the notified area of the Greater Noida authority 

and it is illegal construction. 

        Sd/- 22.08.2022 

172821



(Chetram Singh) 

Sr. Manager, Work-Circle-3 

Copy to – 

1. The G.M. (Engg.) for information

2. The DGM (Engg.) for information

3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3 

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-3/2022/1041  Date: 22.08.2022 

 

To 

 Sh. S. Ganguly 

 Vice-President (Operations) 

 Office: Electric Sub-station 

 Knowledge Park-IV, Greater Noida 

 Gautam Buddha Nagar, UP-201310 

 

Sub.: Release of electricity connections at newly developed colony Durga Colony by 

local Colonizer at Khasra No.96, Village Jalpura, Greater Noida 

 

Sir, 

 Please refer to your letter No.E-15/FY-2022-23/232 dated 20.06.2022 whereby 

you have requested for information for giving electricity connection at Khasra No.96.  

This is to inform you in this regard that the above-mentioned above Khasra No.96 falls 

within the notified area of Greater Noida Industrial Development Authority and any 

kind of construction without prior permission of the authority falls in the category of 

illegal construction and encroachers of the above Khasra number have already been 

issued notices to remove illegal construction from the site under section 10 of Uttar 

Pradesh Industrial Area Development Act, 1976. 

 

 Therefore, you are requested not to give electricity connection at above-

mentioned Khasra No.96, in favour of Durga Colony developed by Local Colonizer at 

Khasra No.96, Jalpura Village because the above construction falls in the notified area 

of the Greater Noida authority and it is illegal construction. 

        Sd/- 22.08.2022 

175824



 
 

        (Chetram Singh) 

      Sr. Manager, Work-Circle-3 

 

Copy to – 

1. The G.M. (Engg.) for information 

2. The DGM (Engg.) for information 

3. Sr. Manager (E&M-2) for information 

4. Manager/Assistant Manager, Work-Circle-3 for necessary action 

 

      Sr. Manager, Work-Circle-3 

 

 

   //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-E&M-1/2022/200  Date: 25.08.2022 

 

To 

 The Vice-President (Operations) 

 M/s. Noida Power Company Limited 

 Sector K.P.-3, Greater Noida 

 Gautam Buddha Nagar 

 

Sub.: Regarding release of electricity connection in favour of colonies/buildings being 

developed without approval of authority in rural/urban areas of Greater Noida 

---000--- 

 With regard to the above-mentioned subject, I request you to refer to your 

enclosed letter No.E-6/FY-2022-23/424 date 16.08.2022 and E-6/FY-2022-23/425 

date 17.08.2022 whereby you have informed that if you do not receive any 

information of the status of the case whether legal or illegal within 30 days of 

receiving of the letter, you will issue electricity connection. 

  

 With regard to the above subject, you are informed that electricity connection 

cannot be issued until and unless the layout of the building/colony is duly approved by 

the Greater Noida authority. 

 

 Therefore, you are directed again to ensure that permission of the authority is 

obtained before releasing/issuing any line/electricity connection to a new colony in the 

area falling in the notified area of Greater Noida authority to avoid any 

inconvenience/obstructions in the planned development works in future. 

 

        Sd/- 

        (Salil Yadav) 

178827



 
 

        D.G.M. (Elec.) 

Copy to the following – 

• The Additional CEO for perusal 

• General Manager (Engg.) for information 

• Sr. Manager, Work-Circle E&M-1 for necessary action. 

 

        D.G.M. (Elec.) 

 

 

 

   //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-E&M-1/2022/934  Date: 21.09.2022 

 

To 

 The Vice-President (Operations) 

 M/s. Noida Power Company Limited 

 Sector K.P.-3, Greater Noida 

 Gautam Buddha Nagar 

 

Sub.: Regarding release of electricity connection in favour of colonies/buildings being 

developed without approval of authority in rural/urban areas of Greater Noida 

---000--- 

 With regard to the above-mentioned subject, I request you to refer to your 

enclosed letter No.E-6/FY-2022-23/504 date 19.09.2022 and E-6/FY-2022-23/505 

date 19.09.2022 whereby you have informed that if you do not receive any 

information of the status of the case whether legal or illegal within 30 days of 

receiving of the letter, you will issue electricity connection. 

  

 With regard to the above subject, you are informed that electricity connection 

cannot be issued until and unless the layout of the building/colony is duly approved by 

the Greater Noida authority. 

 

 Therefore, you are directed again to ensure that permission of the authority is 

obtained before releasing/issuing any line/electricity connection to a new colony in the 

area falling in the notified area of Greater Noida authority to avoid any 

inconvenience/obstructions in the planned development works in future. 

 

        Sd/- 

        (Salil Yadav) 
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        D.G.M. (Elec.) 

Copy to the following – 

• The Additional CEO for perusal 

• Sr. Manager, Work-Circle E&M-1 for necessary action. 

 

 

        D.G.M. (Elec.) 

 

 

 

    //True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-E&M-1/2022/951  Date: 22.09.2022 

 

To 

 The Vice-President (Operations) 

 M/s. Noida Power Company Limited 

 Sector K.P.-3, Greater Noida 

 Greater Noida 

 

Sub.: Regarding release of electricity connection in favour of colonies/buildings being 

developed without approval of authority in rural/urban areas of Greater Noida 

---000--- 

 With regard to the above-mentioned subject, I request you to refer to your 

enclosed letter No.E-6/FY-2022-23/425 date 17.08.2022 whereby you have informed 

that if you do not receive any information of the status of the case whether legal or 

illegal within 30 days of receiving of the letter, you will issue electricity connection. 

  

 With regard to the above subject, you are directed as per the information 

received from planning department, no layout plan is approved for Shyam Vatika-2, 

Phase-2, Village Tilapata, Karanvas in Khasra No.593.  Therefore, electricity 

connection cannot be released to the above colony. 

 

Encl: as above 

        Sd/- 

        (Salil Yadav) 

        D.G.M. (Elec.) 

Copy to the following – 

• The Additional CEO for perusal 
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• Sr. Manager, Work-Circle E&M-1 for necessary action.

D.G.M. (Elec.)

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

District Gautam Buddha Nagar (U.P.) 

 

Letter No.Pro/work circle-E&M-3/2022/539  Date: 20.03.2022 

 

To 

 Sh. Jitendra Dhamat (Sr. Manager) NPCL 

 Office: Electric Sub-Station 

 Sector K.P.-4, Greater Noida 

 Gautam Buddha Nagar, (UP) 

 

Sir, 

With reference to your above subject office letter No.E-6/2023-24/504 dated 

13.03.2024, this is to inform you that land owners are developing colony illegally 

without permission of the authority in Khasra No.517 Mi. of village Tusyana, which 

falls in the notified area of the development authority and plots/flats are illegally being 

sold.  This is completely in contravention of the policies of the development authority. 

 

Therefore, you are requested not to give electricity connection at Khasra No.517 

Mi, Village Tusyana by directing the concerned officer accordingly. 

 

Encl: as above      Sd/- 20.03.2024 

        (Manoj Kumar) 

      Sr. Manager, Work Circle-3 

Copy to the following – 

1. Staff Officer to Addl. CEO madam for information 

2. SDO/GM (Engg) for information 

3. Sr. Manager, Work Circle ENM-1 for necessary action 

190839



 
 

4. General Manager (Operations) NPCL Office – Electric Sub-Station, Techzone-

4, Greater Noida, Gautam Buddha Nagar, UP for necessary action 

5. Manager/Assistant Manager, Work Circle-3 for necessary action 

 

      Sr. Manager, Work Circle-3 

 

 

 

   //True translated copy// 
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RP – Sanjiv Goenka     NPCL 

Group       Noida Power Co. Ltd. 

Growing Legacies 

Letter No.E-6/2023-24/504    Date: 13.03.2024 

To 

 The Additional CEO 

 Greater Noida Industrial Development Authority 

 Plot No.-01, Knowledge Park-4, Greater Noida 

Kind Attn. – Smt. Annapurna Garg, IAS 

Sub.: Regarding release of electricity connection at Khasra No.517 Mi of 

Shyam Vihar in Village Tusyana 

Madam, 

 Please refer to the above subject complainant’s letter dated 12.02.2024.  This is 

to inform you that Sh. Satveer Singh and other applicants have built up their houses in 

Khasra No.517 Mi of Shyam Vihar, Village Tusyana and applied for issue of 

electricity connection (photocopy enclosed). 

 Therefore, you are requested to issue NOC after inspecting Khasra No.517 Mi 

so that electricity connection can be issued in favour of Sandeep Sharma s/o Sh. 

Satveer Singh and other applicants. 

        Yours truly, 

        Sd/- 

        (Jitendra Dhamat) 

                 Sr. Manager-NPCL 

Copy to – 

1. CEO, Gr. Noida Industrial Development Authority 

2. GM (Project), Gr. Noida Industrial Development Authority 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

District Gautam Buddha Nagar (U.P.) 

Office of Sr. Manager, Work Circle-2 

 

Letter No.Pro/work circle-E&M-3/2022/3382 Date: 12.07.2024 

 

To 

 The DGM 

 Noida Power Co. Ltd. 

 Electric Sub-Station, Knowledge Park-IV 

 Greater Noida, District Gautam Buddha Nagar 

 

Sub.: Regarding electricity connection for Arsh Green Colony developed in Khasra 

No.325, Village Vaidpura 

 

Sir, 

 Please refer to your above subject letter No.E-6/2024-25/104 dated 01.07.2024 

whereby you have requested to issue NOC from Gr. Noida Authority for release of 

electricity connection in favour of Arsh Green Colony, Khasra No.325, village 

Vaidpura. 

  

 With regard to the above this is to inform that village Vaidpura is a notified 

village of the authority on which land-owners/colonizers have raised illegal 

construction in form of residential colony without due approval/permission of the 

authority and they are selling multi-storied buildings/flats etc. which is completely in 

contravention of the policies of the development authority and is adversely affecting 

the planned development of the area.  Hence, it is not fair releasing electricity 

connection for Khasra No.325, village Vaidpura.  NPCL has already been informed of 
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this status earlier vide letter No.Greno/Engg/Work Circle-2/2024/3070 dated 

04.04.2024. 

 

 Hence, reply submitted in view of the above perspective. 

 

        Sd/- 12.07.24 

        (Rajesh Kumar) 

        Senior Manager 

        Work Circle-2 

 

Copy to – 

➢ The Staff Officer to Addl. CEO (D/S.K.) for perusal 

➢ The G.M. (Engg.) for information 

➢ Sr. Manager (E&M-1) for information 

➢ The concerned Manager/Assistant Manager for necessary action in connection 

with the report forwarded by him. 

 

        Senior Manager 

        Work Circle-2 

 

 

 

   //True translated copy// 
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RP – Sanjiv Goenka     NPCL 

Group       Noida Power Co. Ltd. 

Growing Legacies 

Letter No.E-6/2024-25/104    Date: 01.07.2024 

To 

 The General Manager (Project) 

 Greater Noida Industrial Development Authority 

 Plot No.-01, Knowledge Park-4, Greater Noida 

 

Sub.: Regarding release of electricity connection at Khasra No.325 in favour of Arsh 

Green Villa Colony, village Vaidpura 

Sir, 

 With regard to the above-mentioned subject, this is to inform you that Smt. 

Himani w/o Sh. Devesh Kumar and Smt. Sangeeta Khatana w/o Sh. Kawarpal Singh 

have their residential houses in Arsh Green Villa Colony, village Vaidpura, Khasra 

No.325 and applied for electricity connection at the above address.  Both the 

applicants, Smt. Himani w/o Sh. Devesh Kumar and Smt. Sangeeta Khatana w/o Sh. 

Kawarpal Singh have applied only for electricity connection in their names.  

Electricity connection cannot be issued in their name until the entire colony is 

electrified.  Since Arsh Green Villa Colony village Vaidpura Khasra No.325 falls in 

the notified area of Greater Noida Industrial Development Authority; your remarks 

and NOC are requested in the above matter. 

 

 To meet the standard of performance it is necessary for a distribution company 

that consumer’s application is disposed of within reasonable time.  You are, therefore, 

requested to give the objection/remarks of the authority within 30 days to the 

company; failing which, to maintain the standard of performance, the Company will 

be bound to release electricity connection in favour of Smt. Himani w/o Sh. Devesh 

Kumar and Smt. Sangeeta Khatana w/o Sh. Kawarpal Singh of Arsh Green Villa 

Colony, village Vaidpura Khasra No.325. 

198847



Yours truly, 

Sd/- 

(Jitendra Dhamat) 

D.G.M., N.P.C.L.

Copy to – 

1. CEO, Greater Noida Industrial Development Authority

2. Smt. Himani w/o Sh. Devesh Kumar, Arsh Green Villa Colony, village

Vaidpura

3. Smt. Sangeeta Khatana w/o Sh. Kanwarpal Singh, Arsh Green Villa Colony,

village Vaidpura

My name is Sachin Kumar Sharma.  I have received this letter. 

//True translated copy// 
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Greater Noida Industrial Development Authority 

Plot No.1, Sector K.P.-4, Greater Noida City 

 

Letter No.Pro/work circle-3/2024/158  Date: 23.07.2024 

 

To 

 The Vice-President (Operations) NPCL 

 Office:- Electric Sub Station 

 Sector K.P.-4, Greater Noida 

 Gautam Buddha Nagar, UP 

 

Sub.: For not releasing new electricity connection to Vandana Vatika Colony, village 

Surajpur Khasra No.82 and 83 

 

Sir, 

 Please refer to your above subject letter No.E6/2024-25/105 dated 25.06.2024 

FTS 43338.  This is to inform you that Khasra No.82 and 83 of Vandana Vatika 

Colony, village Surajpur is land of the notified area of the authority.  Land owners are 

developing colony illegally without permission of the authority in above Khasra No.82 

and 83 and are selling plots and houses illegally.  This is completely in contravention 

of the policies of the development authority. 

 

Therefore, you are requested not to give electricity connection to Vandana 

Vatika Colony, village Surajpur at Khasra No.82 and 83 by directing the concerned 

officer accordingly. 

 

        (Narottam Singh) 

           Sr. Manager, Work Circle-3 

Copy to the following – 

1. Staff Officer to Addl. CEO (D) for information 

2. SDO/GM (Engg) for information 
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3. Sr. Manager, Work Circle ENM-1 for necessary action

4. General Manager (Operations) NPCL Office – Electric Sub-Station, Techzone-

4, Greater Noida, Gautam Buddha Nagar, UP for necessary action

5. Manager/Assistant Manager, Work Circle-3 for necessary action

Sr. Manager, Work Circle-3 

//True translated copy// 
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RP – Sanjiv Goenka     NPCL 

Group       Noida Power Co. Ltd. 

Growing Legacies 

Letter No.E-6/2024-25/105    Date: 25.06.2024 

To 

 The Additional CEO 

 Greater Noida Industrial Development Authority 

 Plot No.-01, Knowledge Park-4, Greater Noida 

 

Kind Attn. – Smt. Annapurna Garg, IAS 

Sub.: Regarding release of electricity connection to Vandana Vatika Colony, 

village Surajpur situated Khasra No.82 & 83 

 

Madam, 

 Please refer to the above subject complainant’s letter dated 24.06.2024.  This is 

to inform you that Smt. Payal Soni and other applicants have built up their houses in 

Khasra No.82 and 83, Vandana Vatika, village Surajpur and have applied for issue of 

electricity connection (photocopy enclosed). 

 

 Since this land is situated in Surajpur village which falls in the notified area of 

Greater Noida Industrial Development Authority; your remarks and NOC are 

requested in this regard. 

 

 To meet the standard of performance it is necessary for a distribution company 

that consumer’s application is disposed of within reasonable time.  You are, therefore, 

requested to give the objection/remarks of the authority within 30 days to the 

company; failing which, to maintain the standard of performance, the Company will 

be bound to release electricity connection in favour of Smt. Payal Soni and other 

applicants of Vandana Vatika Colony, village Surajpur situated Khasra No.82 & 83. 

 

        Yours truly, 

204853



Sd/- 

(Jitendra Dhamat) 

  Sr. Manager NPCL 

Copy to – 

1. CEO, Gr. Noida Industrial Development Authority

2. SDO/GM (Civil) Gr. Noida Industrial Development Authority

//True translated copy// 
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TRUE TRANSLATED COPY OF ANNEXURE R-9 

Pankaj Kumar U.P. Power Corporation Limited 

I.A.S. Shakti Bhawan, 14 – Ashok Marg 

Managing Director Lucknow-226001 

Tel. No.(O) 0622 2288377 

Letter No.1160/ce(comm)Va-1/C-1 Date: 18.08.2023 

The Managing Director 

Madhyanchal Vidyut Vitaran Nigam Limited 

Lucknow 

Sub.: Regarding issuing electricity connection on furnishing affidavit by 

applicant in case of non-receipt of NOC from competent authority 

Please refer to your letter No.736-prani/MVVNL/Camp dated 21.07.2023 

with regard to the above mentioned subject which is in connection with 

approval of new electricity connection/load sanction/change of category when 

building lay out for commercial use in Lucknow mahanagar is not approved by 

Lucknow Development Authority/Housing & Development Board under 

commercial category/mixed category.  

This is to inform you that in Section 4.4 (ii) of Electricity Supply Code 

2005 provides for seeking approval of the local authority for new connection: - 

(ii) Approval/permission/NOC of the local authority, if required under

any law/statute- 

For obtaining NOC from authority for electricity connection, Lucknow 

Development Authority in its letter No.164S/com/rc/ ee/2023 dated 28.02.2023 

has not mentioned any law which prohibits issue of electricity connection in a 

214863



premises.  Thus, it is not justified to put the electricity connection applications 

on hold until and unless it is prohibited under any law. 

 

 According the provision of section 4.9 A d.(i) of Electricity Supply Code, 

2005, “ applicant will submit a copy of the plan/map of the building / colony 

duly showing the constructed area of the entire building / colony, approved by 

the concerned Development Authority / Mahapalika / Nagarpalika /Gram 

Panchayat, or certified by registered Architect, and signed by the applicant.  In 

case of non-submission of approval by the relevant authority / Government 

bodies / registered architect, the supply shall be given conditionally on receipt 

of an undertaking from the applicant taking full responsibility that in the event 

of demolition, or objections from such authority, the supply shall be 

permanently disconnected by the licensee.” 

 

 Thus, under provision of section 4.9 A d.(i) of Electricity Supply Code, 

2005, there is no bar on giving electricity connection in a premises under any 

category. 

 

 Therefore, in light of the above, please take action as above on 

applications submitted for electricity connections. 

Encl: as above  

        Sd/- 

       (Pankaj Kumar)  

       Managing Director 

 

Letter No……/CI(Comm.)Va.-1/C-1/date: ……..2023 

 

Copy for information and necessary action to the following –  

1. The Chairman, UPPCL, Shakti Bhawan 
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2. the Managing Director, PVVNL/DVVNL/PVVNL/KESCO, 

Varanasi/Agra/Meerut/Kanpur for taking action accordingly 

Sd/- 

(Pankaj Kumar)  

Managing Director 

//True translated copy// 
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TRUE TRANSLATED COPY OF ANNEXURE R-10

Bhawani Singh Khangaraut, IAS Madhyanchal Vidyut Vitaran 

Managing Director  Nigam Limited 

(A Govt. of UP undertaking) 

H.O. 4-A, Gokhle Marg, :Lucknow 

Tel. No.: 0522-2208737, 2207065 

Email: md.mvvnl2010@gmail.com 

CIN:U41200UP2003SGC027459 

Letter No.894 prani/MVVNL/Camp Date: 19.08.2023 

The Chief Engineer (Distribution) 

LESA -CIS/LESA Trans/Ayodhya/Bareilly/Lucknow/Devipatan 

Madhyanchal Vidyut Vitaran Nigam Limited 

Sub.: Regarding issuing electricity connection on furnishing affidavit by 

applicant in case of non-receipt of NOC from competent authority 

Please refer to letter No.1160/CE(C)/Va-1/C-1 dated 18.06.2023 of 

Managing Director, UPPCL with regard to the above mentioned subject which 

is in connection with approval of new electricity connection/load 

sanction/change of category when building lay out for commercial use in 

Lucknow mahanagar is not approved by Lucknow Development 

Authority/Housing & Development Board under commercial category/mixed 

category. 

This is to inform you that in Section 4.4 (ii) of Electricity Supply Code 

2005 provides for seeking approval of the local authority for new connection: - 

(ii) Approval/permission/NOC of the local authority, if required under

any law/statute. 

218867
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For obtaining NOC from authority for electricity connection, Lucknow 

Development Authority in its letter No.164S/com/rc/ee/ 2023 dated 28.02.2023 

has not mentioned any law which prohibits issue of electricity connection in a 

premises.  Thus, it is not justified to put the electricity connection applications 

on hold until and unless it is prohibited under any law. 

According the provision of section 4.9 A d.(i) of Electricity Supply Code, 

2005, “applicant will submit a copy of the plan/map of the building / colony 

duly showing the constructed area of the entire building / colony, approved by 

the concerned Development Authority / Mahapalika / Nagarpalika /Gram 

Panchayat, or certified by registered Architect, and signed by the applicant.  In 

case of non-submission of approval by the relevant authority / Government 

bodies / registered architect, the supply shall be given conditionally on receipt 

of an undertaking from the applicant taking full responsibility that in the event 

of demolition, or objections from such authority, the supply shall be 

permanently disconnected by the licensee.” 

Thus, under provision of section 4.9 A d.(i) of Electricity Supply Code, 

2005, there is no bar on giving electricity connection in a premises under any 

category. 

Therefore, in light of the above, please take action as above on 

applications submitted for electricity connections. 

Encl: as above 

Sd/- 

(Bhawani Singh Khangaraut) 

Managing Director 

Letter No.894/prani/mvvnl/camp/date: 19/08/2023 
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Copy to the Director (Commercial), Madhyanchal Vidy8ut Vitaran Nigam 

Limited for necessary action and monitoring. 

Sd/- 

(Bhawani Singh Khangaraut) 

Managing Director 

//True translated copy// 
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TRUE TYPED COPY OF ANNEXURE R-10 

FIRST INFORMATION REPORT 

(U/s 154 Cr.P.C.) 

1. District: Anti-Power Theft

P.S.: Anti-Power Theft PS Gautam Buddha Nagar

Year: 2024 FIR No.: 1130 

Date & Time: 22.05.2024/09:23 

2. Under section 135-1(a) of Indian Electricity Act (Amendment) Act, 2003

3. (a) Occurrence of offence –…. 

(a) Day: Tuesday Date from: 21.05.2024 To: 21.05.2024

Time Period: fourth pehar From: 12.50 hrs. To: 12:50 hrs. 

(b) Information received at PS: Date: 22.05.2024/09:23 hrs.

(c) Gen. Diary Reference: Entry No.007

Date & Time: 22.05.2024/09:23 hrs. 

4. Type of information – WRITTEN 

5. Place of occurrence –

(A) Direction & distance from PS: East 30 Km. Beat No. …

(B) Address –Khasra No.233, Krishna Homes, Near K.S. International

School, Village Jalpura, Thana Kshetra, Ecotech 3, Gr. Noida 

(C) In case, outside the limit of this P.S, then:

Name of P.S.: District (State): … 

6. Complainant/Informant –

(a) Name: Executive Naseem Ahmad

(b) Father’s name: Late Sh. Ayyub Khan

(c) Date/Year of Birth: 1991

232881



(d) Nationality: Indian

(e) UID No.:

(f) Passport No.: Date of Issue: Place of Issue: 

(g) ID details:

(h) Address: Present Address: 33/11 kV Sub-Station, Opposite to IILM

College, Knowledge Park-II, Gr. Noida, Gautam Buddha Nagar, U.P., 

India 

Permanent Address: 33/11 kV Sub-Station, Opposite to IILM College, 

Knowledge Park-II, Gr. Noida, Gautam Buddha Nagar, U.P., India 

(i) Occupation:

(j) Phone No.: Mobile No.: 91-9891222240 

7. Details of known/suspected/unknown accused with full particulars (use

separate sheet, if necessary) –

(1) M/s. Gaurik Green Homes Pvt. Ltd., C/O Subhod Bhati s/o Ajeet

Singh and Devraj Bhushal s/o Aniruddh, present Address: Khasra 

No.233, Krishna Homes, near K.S. International School, Village Jalpura, 

Greater Noida, Gautam Buddha Nagar, U.P. India 

8. Reasons for delay in reporting by the complainant/informant: …

9. Particulars of properties stolen/involved/recovered: ………… 

10. Total value of property Stolen/involved/recovered ……: 

11. Inquest Report/ U.D. Case No., if any: …….. 

12. First Information contents:

To the Station House Officer, PS Anti-Power Theft, Sector-63, Noida, 

District Gautam Buddha Nagar.  Sir, This is to state that I, Naseem 

Ahmad s/o late Sh. Ayyub Khan, Executive in Noida Power Co. Ltd., 

233882



District Gautam Buddha Nagar with supervisor Gaurav Sharma and 

lineman Dharmpal in a vehicle on contract with driver were on duty to 

check and prevent electricity theft  on 21.05.2024 in village Jalpura, 

Greater Noida, PS Echotech-3.  At 12:50 hrs. on checking the premises of 

M/s. Gaurik Green Homes Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh & 

Devraj Bhushal s/o Aniruddha, address: Khasra No.233, Krishna Homes, 

near K.S. International School, village Jalpura, Greater Noida, I found 

electricity theft and illegal consumption of 86.650 KW electricity under 

domestic LMV-1 without any approved legal electricity connection and 

any electricity meter by connecting cable with departmental LT line.  On 

enquiry, the people present at the site told that M/s. Gaurik Green Homes 

Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh & Devraj Bhushal s/o 

Aniruddha, address: Khasra No.233, Krishna Homes, near K.S. 

International School, village Jalpura, Greater Noida was using the above 

illegal connection, which is a punishable offence under section 135-A of 

Indian Electricity Act, 2003.  A video of the above offence was made at 

the site and the illegally connected cable was seized.  A checking Report 

No.19408 was prepared which is enclosed herewith.  CD of the video will 

be presented in the court whenever required.  Therefore, I request you to 

kindly register a complaint against above illegal act of M/s. Gaurik Green 

Homes Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh & Devraj Bhushal s/o 

Aniruddha, address: Khasra No.233, Krishna Homes, near K.S. 

International School, village Jalpura, Greater Noida, aged 42 years 

Mobile No. 8800746959, 991060077 and take appropriate legal action 

against them.  Encl.: Checking report (1 page) signature – witness Gaurav 

Sharma, signature in English (legible), Supervisor, Village Junpat, Gr. 

Noida, Dharmpal – signature in Hindi (legible) Lineman – Village Atari, 

Jevar, Gr. Noida. Signature of the complainant Naseem Ahmad s/o late 

Sh. Ayyub Khan signature in English (legible) Executive, NPCL, 33/11 
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kV Sub-Station Opposite to I.I.L.M. College, Knowledge Park, Greater 

Noida. Phone No.989122240.  The above written complaint is fed in 

computer by computer-operator Smt. Darhsan Sharma and dictated by me 

word to word from the complaint. 

13. Action taken: Since the above information reveals commission of offence

(s) u/s as mentioned at Item No.2 above

(1) Registered the case and took up the investigation:

(2) Directed (Name of IO): MANU KUMARI (Inspector) No.052290060 to 

take up the investigation Or 

(3) Refused investigation due to: or 

(4) Transferred to P.S.: District: 

On point of jurisdiction, 

FIR read over to the complainant/informant, admitted to be correctly recorded 

and a copy given to the complainant/ informant free of cost. 

ROAC 

14. Signature / thumb impression of

complainant/informant: 

15. Date & time of dispatch to the court:

Sd/-  

Signature of Officer-in-charge, PS 

Name: MANU KUMARI, Inspector 

No.052290060 
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Noida Power Company Ltd. 

Electric Sub-station, Knowledge Park-IV, Greater Noida 

Gautam Buddha Nagar, UP 201310, India 

INSPECTION FORM 

[Ref. Clause 6.8(a) (iii), (iv) & 8.1 (v)] 

Division/Sub-Division: Surajpur Feeder: Jalpura 

I. Inspection notes of Sri: NASEEM AHMAD, PS Echotech-3

Date & Time of Inspection: 21.05.2024/ 12:50 p.m. 

Total time of inspection: 40 minutes 

II. (a) Name and address of the consumer: M/s. Gaurik Green Homes Pvt.

Ltd., CO Subhod Bhati s/o Ajeet Singh and Devraj Bhushal s/o Aniruddh, 

present Address: Khasra No.233, Krishna Homes, near K.S. International 

School, Village Jalpura, Greater Noida, Gautam Buddha Nagar, U.P. 

India 

Contact No. 8800746959, 9910600077 

(b) Person present at the time of inspection:

Name in block letters:

Relationship with consumer:

III. Any other department staff present:

IV. 1. Service Connection No. …..  2. Sanction Load …. 

3. Distribution: LT 4. Nature of Premises: Domestic

5. Category: LMV-1

V. (a) Meter diagram indicating the seals position their condition:

(Space provided in observation Box) 

Location of the meter:  Height of the meter: 

Impression on seals: Before Inspection  … after inspection: … 

Meter box:  Meter Terminal Cover: Meter Cover: 

(b) Meter Particulars:
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Date of testing: Meter No. No electricity meter Make: 

Type:        is installed  Constant: 

M.F.: Meter Reading: 

Revs/K.W.H./Constant: 

Name plate details of Cts: 

VI. Connected Load (Total): 86.650 K.W.

VII. Incriminating points: Direct electricity theft

VIII. Action taken to preserve the evidence and defects rectified if any:

Photography and videography 

IX. Whether the observations were shown to the consumer/his

representative: 

X. Charges under section of the Act 2003/ Supply Code with reasons:

Section 135 

Observations: 

During inspection of the above premises, the user is found taking illegal 

electricity connection from LT line Khasra No.56, 299 with the help of illegal 

cable in his LT panel and illegally supplying electricity to the flats situated in 

his/their premises.  During inspection of the premises, meter No.SS17415578 

was found installed which is approved for the premises.  Details of electricity 

load being used by the user are as under:  

1. S/C meter – 1500 W =15000 W 

2. Split A.C. – 24500 x 10 =24500 W 

3. Windo A.C. – 2750 x 13 =29250 W 

4. Cooler – 250 x 15 =   3750 W 

5. Fridge – 2500 x 25 =   6250 W 

6. Washing machine – 5500 x 15 = 82500 W 

7. Water submersible pump – 1500 x 2 =   3000 W 

8. Fan – 60 x 50 =    3000 W 
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9. TV – 15   x 110 =    1650 W 

10. Mixer – 350 x 4 =    1400 W 

11. R.O. – 110 x 10 =    1100 W 

12. LED bulb – 20 x 150 =    3000 W 

=  86650 W 

Assessing/Authorized/Distribution Officer 

Seizure Memo: 

Name of the Article: 40 x 16 sq. m.    15-meter illegal cable seized. 

XI. Statement of the consumer/his representative:

The user refused to allow photographs of the electricity load being consumed in 

the premises. 

Refused to sign. Sd/- 

Signature of consumer/ Signature of Inspecting Officer 

his representative  Name: Naseem Ahmad 

Designation: Executive 

//True translated copy// 
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TRUE TYPED COPY OF ANNEXURE R-11 

FIRST INFORMATION REPORT 

(U/s 173 B.N.S.S.) 

1. District: Anti-Power Theft

P.S.: Anti-Power Theft PS Gautam Buddha Nagar

Year: 2024 FIR No.: 1875 

Date & Time: 06.07.2024/10:25 

2. Under section 135-1(a) of Indian Electricity Act (Amendment) Act, 2003

3. (a) Occurrence of offence –…. 

(a) Day: Friday Date from: 05.07.2024 To: 05.072024 

Time Period: fifth pehar From: 13.08 hrs. To: 13:08 hrs. 

(b) Information received at PS: Date: 06.07.2024/10:25 hrs.

(c) Gen. Diary Reference: Entry No.013 Date & Time: 06.07.2024/ 10:25

hrs. 

4. Type of information – WRITTEN 

5. Place of occurrence –

(A) Direction & distance from PS: East 38 Km. Beat No. …

(B) Address –Village Baidpura, Gr. Noida

(C) In case, outside the limit of this P.S, then:

Name of P.S.: District (State): … 

6. Complainant/Informant –

(a) Name: Engineer Sanjay Kumar

(b) Father’s name: …. 

(c) Date/Year of Birth: 1993

(d) Nationality: Indian

(e) UID No.:

(f) Passport No.: Date of Issue: Place of Issue: 

249898



(g) ID details:

(h) Address: Present Address: 33/11 kV Sub-Station, Knowledge Park-II,

Gr. Noida, Gautam Buddha Nagar, U.P., India 

Permanent Address: 33/11 kV Sub-Station, Knowledge Park-II, Gr. 

Noida, Gautam Buddha Nagar, U.P., India 

(i) Occupation:

(j) Phone No.: Mobile No.: 91-9999999999 

7. Details of known/suspected/unknown accused with full particulars (use

separate sheet, if necessary) –

(1) C/o Mohammad Aftab Arsh Infracon Arsh Green Villa s/o

Mohammad Anees, address: Khasra No.325, near Sindhuja Homes, 

Village Baidpura, Gr. Noida, Gautam Buddha Nagar, U.P., India 

8. Reasons for delay in reporting by the complainant/informant: …

9. Particulars of properties stolen/involved/recovered: ………… 

10. Total value of property Stolen/involved/recovered ……: 

11. Inquest Report/ U.D. Case No., if any: …….. 

12. First Information contents:

To the Officer-in-charge, PS Anti-Power Theft, District Gautam Buddha 

Nagar.  Sir, This is to state that I, Engineer Sanjay Kumar s/o Sh. 

Ravindra Ram, NPCL, District Gautam Buddha Nagar with supervisor 

Rohit Bhati and lineman Murtuj Ali in a vehicle on contract with driver 

were on duty to check and prevent electricity theft  on 05.07.2024 in 

Baidpura, Greater Noida, PS Echotech-3.  At 13:08 hrs. On checking the 

premises of M/s. Arsh Infracon (Arsh Green Villa) C/o Mohammad Aftab 

s/o Mohammad Anees Khasra No.325, near Sindhuja Homes, village 

Baidpura, Greater Noida, I found electricity theft and illegal consumption 

of 60.37 KW electricity without any approved legal electricity connection 

with direct illegal cable under domestic category LMV1 from 

departmental transformer No.NPCL8812 LT Line Pole No.55443.  Arsh 
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Infracon (Arsh Green Villa) C/o Mohammad Aftab Arsh Infracon Arsh 

Green Villa s/o Mohammad Anees, address: Khasra No.325, near 

Sindhuja Homes, Village Baidpura, Gr. Noida, Gautam Buddha Nagar 

was using the above illegal connection, which is a punishable offence 

under section 135-A of Indian Electricity Act, 2003.  A video of the 

above offence was made at the site and the illegally connected cable was 

seized.  A checking Report No.17956 was prepared which is enclosed 

herewith.  CD of the video will be presented in the court whenever 

required.  Therefore, I request you to kindly register a complaint against 

above illegal act of M/s. Arsh Infracon (Arsh Green Villa) C/o 

Mohammad Aftab s/o Mohammad Anees aged 45 years latitude and 

longitude 28.575752/77.485519 r/o village Baidpura, Greater Noida and 

take appropriate legal action against them.  Encl.: Checking report (1 

page) signature – witness Murtaz Ali, lineman, Surajpur, Gr. Noida, 

Rohit Bhati, Supervisor, Village Katehara, Gr. Noida, Sanjay s/o Sh. 

Ravindra Ram, Engineer, NPCL 33/11, kV Sub-station opposite to IIML 

College, Knowledge Park-II, Gr. Noida Phone No.989122240.  The 

above written complaint is fed in computer by computer-operator Sh. 

Netrapal and dictated by me constable Amit Kumar word by word from 

the complaint. 

13. Action taken: Since the above information reveals commission of offence

(s) u/s as mentioned at Item No.2 above

(1) Registered the case and took up the investigation:

(2) Directed (Name of IO): MANU KUMARI (Inspector) No.052290060 to 

take up the investigation Or 

(3) Refused investigation due to: or 

(4) Transferred to P.S.: District: 

On point of jurisdiction, 

251900



FIR read over to the complainant/informant, admitted to be correctly recorded 

and a copy given to the complainant/ informant free of cost. 

ROAC 

14. Signature / thumb impression of

complainant/informant: 

15. Date & time of dispatch to the court:

Sd/-  

Signature of Officer-in-charge, PS 

Name: MANU KUMARI, Inspector 

No.052290060 
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Noida Power Company Ltd. 

Electric Sub-station, Knowledge Park-IV, Greater Noida 

Gautam Buddha Nagar, UP 201310, India 

INSPECTION FORM 

[Ref. Clause 6.8(a) (iii), (iv) & 8.1 (v)] 

Division/Sub-Division: Surajpur Feeder: Jalpura (Sec. 12) 

I. Inspection notes of Sri: SANJAY, PS Echotech-3

Date & Time of Inspection: 05.07.2024/ 13:08 p.m. 

Total time of inspection: 25 minutes 

II. (a) Name and address of the consumer: M/s. Ansh Infracon (Ansh Green

Villa) C/o Mohd. Aftab s/o Mohd. Aneesh (as told), Address: Khasra 

No.325, near Sindhuja Homes, Vaidpura, Greater Noida 

Contact No.  

(b) Person present at the time of inspection:

Name in block letters:

Relationship with consumer:

III. Any other department staff present:

IV. 1. Service Connection No. N/A 2. Sanction Load …. 

3. Distribution: LT 4. Nature of Premises: Domestic (Villa)

5. Category: LMV-1

V. (a) Meter diagram indicating the seals position their condition:

(Space provided in observation Box) 

Location of the meter:  Height of the meter: 

Impression on seals: Before Inspection  … after inspection: … 

Meter box:  Meter Terminal Cover: Meter Cover: 

(b) Meter Particulars:

Date of testing: Meter No. No electricity meter Make: 

Type:        is installed  Constant: 
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M.F.: Meter Reading: 

Revs/K.W.H./Constant: 

Name plate details of Cts: 

VI. Connected Load (Total): 60.377 K.W.

VII. Incriminating points: Direct electricity theft

VIII. Action taken to preserve the evidence and defects rectified if any:

Photography and videography 

IX. Whether the observations were shown to the consumer/his

representative: 

X. Charges under section of the Act 2003/ Supply Code with reasons:

Section 135 of Electricity Act, 2003 

Observations: 

During inspection of the above premises, no electricity meter is found 

installed.  The user is found taking illegal electricity connection from LT line 

Pole No.55443 Transformer No.NPCL8812 with the help of illegal cable in his 

Villa.  There are 36 villas in the above premises and people are living in Villa 1 

to 9, and rest of the villas are under construction. 

Following electricity load is found being consumed by the user in the 

above premises:  

1. Submersible  – 1500 x 4 =6000 W 

2. Fan – 60 x 32 = 1920 W 

3. LED bulb 12 x 80 =   960 W 

4. T.V. – 110 x 8 =    880 W 

5. Fridge – 250 x 8 =   2000 W 

6. Washing Machine – 550 x 8 =  4400 W 

7. Micorwave oven – 2350 x 2 =   4900 W 

8. Window A.C. – 2250 x 3 =   6750 W 

9. Split A.C. – 2450 x 5 =  12250 W 
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10. Inverter – 700 x 4 =    2800 W 

11. Cooler – 250 x 2 =   500 W 

12. Wood cutter – 1500 x 2 =    3000 W 

13. Drill machine– 746 x 2 =    1492 W 

14. Welding machine (4 kVA) =    3000 W 

15. Iron Cutter – 2200 x 3 =    6600 W 

16. Grinder 0 1250 x 2 =    2500 W 

Total electricity load =  60377 W 

Assessing/Authorized/Distribution Officer 

Seizure Memo: 

Name of the Article: 20 x 12 sq. m.    30-meter black cable seized. 

XI. Statement of the consumer/his representative: …. 

The user refused to allow photographs of the electricity load being consumed in 

the premises. 

Refused to sign. Sd/- 

Signature of consumer/ Signature of Inspecting Officer 

his representative  Name: SANJAY 

Designation: Engineer 

//True translated copy// 
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UTTAR PRADESH ELECTRICITY REGULATORY COMMISSION 

LUCKNOW 

Petition No. 2039/2023 

APPROVAL OF AGGREGATE REVENUE REQUIREMENT (ARR) AND TARIFF FOR FY 2024-25, 

ANNUAL PERFORMANCE REVIEW (APR) FOR FY 2023-24 

AND 

TRUE-UP OF ARR AND REVENUE FOR FY 2022-23 

FOR  

Noida Power Company Limited (NPCL) – (Petition No. – 2039/2023) 

ORDER UNDER SECTION 62 & 64 OF 

THE ELECTRICITY ACT, 2003 

October 10, 2024 
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TRUE TRANSLATED COPY of ANNEXURE R-14 

Greater Noida Industrial Development Authority 
Plot No.1, Sector K.P.-4, Greater Noida City 

District Gautam Buddha Nagar 

Letter No.Pro/Work Circle-5/2024/8749 Date: 01.04.2024 

To 

 The Vice-President 

Noida Power Company Limited 

Electricity Sub-Station, K.P.-4 

Greater Noida, Gautam Buddha Nagar 

Sub.: Regarding electricity connection in newly built multi-storeyed 

building of M/s. Escon Infra Realtor Pvt. Ltd. and M/s. Unlocks 

Town Planners Pvt. Ltd., in village Gulistanpur 

Sir, 

Please refer to your letter dated 26.03.2024 seeking report in 

connection with electricity connection for newly built multi-storeyed 

building of M/s. Escon Infra Realter Pvt. Ltd. and M/s. Unlocks Town 

Planners Pvt. Ltd. in village Gulistanpur, in continuation of which 

joint inspection was done of the site in question by project and Bhu-

Lekh departments.  Point wise report is as under: - 

1. The building in question is built/under-construction in the

notified area of UPSIDC in Khasra No.47, 48 and 52of village

Gulistanpur.  According to the adjacent Khatauni, the said
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Khasras were acquired by UPSIDC earlier.  Hon’ble Division 

Bench of High Court passed order in W.P. No.54359/2002 and 

W.P. No.53536/2002 whereby gazette publication dated 

24.11.2001 under section 4/17 and gazette publication dated 

10.10.2002 u/s 6/17 were cancelled. Name of UPSIDC, 

Ghaziabad is deleted from Khasra No.47, 48, 49, 50, 55 and 56 

and name of the original Bhuswami has been entered in the 

records. 

2. As per Fasli 1427 to 1432 of the adjacent Khatauni, Khasra No.

47 and 52 are entered in the name of Agrawal Associates Pvt.

through its Director Smt. Usha Agrawal r/o 10, Rajdhani

Enclave Vikas Marg, Delhi-6 and Smt. Sheela w/o Sh. Om

Prakash Gupta, r/o Manoj Kunj Building, 3rd Floor, Papaas

Road Prasang, Bombay-16.  The land in question situates in the

notified area of UPSIDC.  Probably, the farmer is raising

construction of the building under his control.

3. As per the records, the construction in question is being raised

in Khasra No.47, 48 and 52 in village Gulistanpur which falls in

the notified area of UPSIDC.  Action in this matter is to be

taken by UPSIDC.

Therefore, letter may be sent for objection from UPSIDC also

as above. 

Sd/- 01.04.24 

Sr. Manager (Engg.) 
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Work Circle-5 

Copy to- 

 Additional CEO (G/D) for information.

 G.M. (Engg) for information

 Guard File

Sr. Manager (Engg.) 

Work Circle- 

//True Translated Copy// 
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Uttar Pradesh State Industrial  UPSIDA  Building Block-II 

Development authority   Admn. Bldg. E.P.I.P.  
Sr. Manager          Industrial Area Surajput-5  
NPCL Electricity Sub-Station  Kasna Gr. Noida 201306 

Knowledge Park-IV    Dist.; Gautambuddh Nagar  

Gr. Noida GB Nagar Tel: 0120-2341224 

Email: cd2@upsidc.com  

No.139/UPSIDA/S.M.(C)/CD-2  Date: 22.05.2024 

Sub.: Regarding electricity connection in newly built multi-storeyed 

building in Gulistanpur by M/s. Escon Infra Realtor Pvt. Ltd. 

(Escon Infra Realtor) 

Sir, 

Please refer to your above subject letter No.E6/2024-25/26 

dated 01.05.2024 whereby appropriate remarks and NOC are required 

by you to give 24 KW electricity connection for building construction 

on the land bearing Khasra No.47 and 52 in village Gulistanpur. 

This is to inform you that the above Khasras were acquired by 

UPSIDA.  Against acquisition of the land, the concerned farmer filed 

a W.P. No.54359/2002 and W.P. No.53536/2002 before Hon’ble 

Court.  In above writ petitions, Hon’ble Court passed orders and 

cancelled the acquisition.  UPSIDA approached Hon’ble Supreme 

Court for setting aside the said order.  Hon’ble Supreme Court 

dismissed the petition.  Now, revenue department has entered the 

above Khasras No.47 and 52 in the names of Bhuswamis (copy of 

Khatauni enclosed herewith). 

TRUE TRANSLATED COPY OF ANNEXURE R-16
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Report submitted for information 

Yours truly, 

Sd/- 22.5.24 

(N.K. Jain) 

Sr. Manager (Civil) 

//True Translated Copy// 
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